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4. Date and time of election—3rd 

May, 1961 (Between 3 P.M. and  5  
P.M.). 

5. Place of election—Room No. 63, 
First Floor, Parliament House, New 
Delhi. 

6. Method    of    election—Propor- 
tional representation by means of 
the single transferable vote. 

THE FINANCE BILL, 1961— continued 

SHRI MULKA GOVINDA REDDY 
(Mysore): Mr. Chairman, Sir, this Finance 
Bill is based on defective budgeting, under-
estimation of income from revenue and over-
estimation of expenditure. Such budgeting 
reduces planning into a farce. The income 
from land revenue in 1948-49 was Rs. 42 
crores and it was Rs. 90 crores in 1959-60. 
This increase is largely due to the conversion 
of rent into revenue at the time of the abolition 
of the zamindari system and also to the 
imposition of income-tax on higher 
agricultural income and also to having 
brought some lands under fresh cultivation. 
From the Corporation tax and other taxes the 
income in 1948-49 was Rs. 197 crores while it 
was on an average Rs. 200 crores per annum 
between 1949-50 and 1959-60 which means 
that in the last eleven years those paying 
Corporation and other taxes were burdened 
with an extra Rs. 3 crores only per year. As 
opposed to this, the total indirect taxes 
realised in 1948-49 were Rs. 362 crores. It is 
nearly Rs. 600 crores per year on an average 
in the last eleven years. Thus indirect taxes 
have increased by more than Rs. 235 crores 
per annum. These indirect taxes, by and large, 
have been borne by the people in general, 
though certain excise duties on luxury goods 
are borne by persons of higher income groups. 
All this clearly shows that our fiscal policy 
has hit the common man most. 

Under this Finance Bill also, while direct 
taxes to the tune of Rs. 3 crores have been 
imposed, indirect taxes to the tune of more 
than Rs. 50 crores are being imposed. 
Originally about Rs. 60 crores were imposed. 
After giving some concessions in indirect 
taxes to be borne by the common people, it 
will be about Rs. 52 crores or so. From all this 
it is obvious that our fiscal policy neither 
corresponds with the declared socialist 
objective of the Government, nor with the 
policy of the Planning Commission with 
regard to the reduction of inequalities through 
fiscal measures. Inequalities are being increas-
ed rather than decreased. 

It is to be noted that in the last eleven years 
the entire extra burden for financing our Plan 
projects . and development schemes has been 
borne by the common man through indirect 
taxes. The Finance .Minister yesterday 
pointed out that certain welfare schemes were 
undertaken in rural and urban areas. It may, 
however, be pointed out that all these schemes 
were undertaken at the cost of the common 
man, who had paid for it, and not because of 
the taxes that were raised by the higher 
income groups. It is true that these schemes 
have their own merit, but it cannot be said that 
it is a step towards the promotion of social 
equality and towards the enhancement of the 
income of the common man unless they are 
promoted through taxation on higher income 
groups. 

I may further point out that the Finance 
Minister's social analysis is defective. To 
understand which classes have benefited from 
the developmental schemes in the last twelve 
years, income is a better criterion. It is true 
that big peasants have benefited from the rise 
in prices. It is also true that a new class of big 
peasants has emerged. And it is also true that 
industrial oligarchs have emerged in the 
Indian economy. But the agricultural labour, 
the small peasants  and  the     middle     
peasants- 
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have not been beneficiaries of the increase in 
national income. The Second Agricultural 
Labour Enquiry Committee admits that the 
per capita Income has gone down and their 
indebtedness has increased. The same thing 
can be said of the small peasants also. Mr. 
Gulzarilal Nanda, Minister, admitted before a 
Parliamentary Committee that the real income 
of industrial workers had gone down in the 
last few years due to a rise in prices. 
According to the estimate of the national 
income, the Income from small enterprises at 
current prices has not much increased. The 
increase is not sufficient to balance their 
budgets due to rise in prices. It is obvious that 
only big businessmen, big industrialists and 
big farmers and high executives have been the 
chief beneficiaries from the increase in 
national income. The middle-classes and the 
labour classes have not benefited much from 
this national income. The actual condition of 
certain sections of the middle-classes has wor-
sened. The Government, which claims to have 
certain social objectives, has failed to 
implement them. 

The rise in prices as a result of the Indirect 
taxes has adversely affected the family 
budgets of not only employees of the 
Government of India, but also of the State 
Governments The scales of pay that are now 
admissible to the employees of the State 
Governments are so meagre, even though they 
have been working in the same place and 
sometimes in the same building as the Central 
Government employees. I would, therefore, 
ir-ge that the Centra] Government should go 
to the rescue of the State Governments, so 
that they can level up the scales of pay of the 
non-gazetted employees of the State Govern-
ments and bring them up to the level of the 
Central, Government employees. I would ujge 
that the Government of India should, through 
its Finance Minister, bear in mind the social 
objectives that we have ourselves placed 
before us in implementing these Plans, 

v., bring down the inequalities that 
J47RS—4. 

are now existing. The inequalities in income 
are the largest in India. I should say that 
nowhere in the world such inequality of 
incomes exists. It Is a pity that even though 
we have achieved independence some twelve 
or thirteen years back, the process of bringing 
down the inequalities in income has not kept 
pace with what we have all wanted it to be. I 
would urge the Government to see that more 
radical steps are taken so that the inequalities 
in income are abolished, and if not abolished, 
at least brought down to the narrowest 
minimum. 

Thank you. 

SHRI M. GOVINDA REDDY (Mysore): 
Mr. Chairman, to impose taxation is not a 
pleasant task and that in a country like India, 
whose per capita income is one of the lowest 
and where opportunities for raising the per-
capita income are poor, it is very difficult  to  
propose  taxation. 
[MR. DEPUTY CHAIRMAN in the Chair] 

Considering the fact that we are making 
efforts to raise resources for the Plan and that 
the revenue deficit year by year during the 
Plan period is to be covered to the maximum 
extent possible and in the best manner pos-
sible, proposing new taxation is really very 
difficult. Considering also the fact that the 
nation has borne, in addition to the normal 
taxation which itself is pretty high, an 
additional taxation of Rs. 1040 crores during 
the Second Plan period for the whole country, 
and about Rs. 800 crores for the Centre alone, 
it becomes very difficult for anybody to levy 
such taxes. And the Finance Minister is faced, 
during the Budget year, with a deficit of Rs. 
125 crores and it is not an easy matter to cover 
this deficit. His position is not enviable, 
although his office does excite envy. I must 
thank the Finance Minister for having been 
very receptive to the suggestions made by the 
public and very responsive to the criticisms 
offered bv the public and to the 
representations made. He has announced, 
concessions to the extent of Rs. 6:14 crores, 
by a 



1107 Finance [ RAJYA SABHA ] Bill, 1961 1108

[Shri M. Govinda Reddy.] series of 
exemptions and adjustments, so as to help in 
removing some hardships and relieve the 
difficult position with regard to some of the 
items. I must admit that he has endeavoured, in 
making his taxation proposals, to see that on 
no particular section of the community the 
taxation burden falls heavily. He has tried to 
see that the indirect taxes that he has proposed 
cover a very large number of items. He has 
tried to see that the incidence of taxation on 
the lower income grouo is not very heavy and 
he has kept the objective in view of reaching 
our economic objects through his taxation 
proposals. With regard to the concessions he 
has made, I appreciate the effort he made in 
welcoming suggestions from the public and 
making certain adjustments to the extent of Rs. 
6-14 crores. It is good that the Finance 
Minister has been so receptive, for it is quite 
possible that when a commodity is being 
taxed, a proper survey may not have been 
made. I can put it in another way, viz., that 
wrong assumptions will have been made, or an 
incorrect appraisal of the field of the 
commodity, particularly in the rural sector, is 
possible. I do not blame anybody for this. 
There have been some wrong assumptions and 
also some incorrect appraisal in regard to 
certain of the commodities on which duties 
have been imposed as per this Bill, and I do 
not blame anybody for this. That is because in 
the nature of things the particular official 
section who have to make this survey will not 
have close touch with the rural sector, and, 
therefore, want of knowledge of the actual 
conditions obtaining will have been res-
ponsible for their not making a correct 
appraisal. So it is not because of want of 
honesty or integrity or effort on the part of 
anybody that wrong assumptions will come to 
be made or wrong appraisals taken as correct. I 
give some examples to show that there have 
been quite incorrect assumptions with regard 
to some or want of imagination with regard to 
some others. 

Take the commodity of betelnut. This is a 
commodity which has been taxed all along. 
Now it is little realised, according to me, that 
betelnut is a commodity which both the poor 
and the rich use. Normally people chew pan 
and it is a habit which it is very difficult for 
anybody to overcome. One can say that it is a 
small duty which one has to pay if he wants to 
have the pleasure of chewing. But there is a 
religious significance attached to this betelnut. 
In our society whenever an elder visits a 
house, it is customary to offer him pan swpart, 
and particularly, and that too mostly in the 
South, religious functions, particularly 
marriages, start with dis'ri-bution of pan supari 
to a very large number of people. It will be in 
heaps that these things will be distributed. One 
can say, when a man is prepared to spend on a 
marriage Rs. 3000 or Rs. 10,000, why not he 
give the duty on the betelnut? It is very well 
for him to say that, but it should be realised 
that the poorer sections will also have to do it, 
it is customary for them also to distribute it. I 
agree that well-to-do people are in a position to 
pay and should pay. But how can we expect, 
when custom has such a strong hold on the 
poorer people, that they should incur such a 
heavy expenditure in their state of poverty 
during religious functions which they consider 
essentiaJ to be performed? This, I consider, is 
one example of want of imagination on the 
part of the people who proposed it. 

PANDIT S. S. N. TANKHA (Uttar Pradesh): 
May I ask the hon. Member whether this 
reasoning will not apply in the case of 
cigarettes, tobacco, coffee, tea, etc.? 

SHRI M. GOVINDA REDDY: It does not 
apply, as tobacco is not connected with any 
religious ceremony and, therefore, one is not 
obliged, whereas with regard to betelnut oift 
is obliged. I am coming to tobacco. 

Particularly I do not object to the duty on 
tobacco except to the rates that   will  be   
enhanced  on     tobacco* 
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stalks. It is one plant which is taxed 
wholesale. Tobacco leaf is taxed, tobacco 
stalk is taxed. I do not know the uses of 
tobacco stalks, if they have any medicinal or 
commercial uses. There is only one use which 
I know of, and that is these stalks are taken 
and pounded and grannies in the villages chew 
the stalk bits. That Is the only use, as far as I 
know, to which it is put. It is very hard on our 
part to expect these village women to pay 
more for these tobacco stalk bits. I think the 
Finance Minister could have very well done 
without enhancing the rate on these tobacco 
stalks. 

Kerosene is another item about which wrong 
assumptions have been made. Sir, it has been 
admitted by the Minister in a way that in rural 
areas a large number of people use inferior 
kerosene inasmuch as half the duty is now taken 
off. About forty years ago it is true that we in 
our villages used, and even now poor class 
families are using, the open tin kerosene lamp. 
You know, Sir, it gives out soot. If a lamp for 
the size of this House is put in here, the whole 
roof will be covered with soot in a matter of 
days. Today that commodity is not used or it is 
used only for that purpose or by people who 
indulge in arson to sprinkle this inferior 
kerosene on things which they want to set Are 
to. There is no other purpose for which this in-
ferior kerosene is used. I think his advisers have 
informed the Finance Minister that this inferior 
kerosene could be used for stoves for lanterns 
and for other purposes. It is not fit ( for such 
use, as has been represented on the floor of the 
House by several hon. Members. So, this was a 
wrong assumption by his advisers and, there-
fore, this was a wrong appraisal. It is said that 
one of the main objects for which the hon. 
Finance Minister has thought of taxing kerosene 
is to save foreign exchange. Well, Sir, this 
passes my comprehension. How can we expect 
villagers not to use kerosene? And kerosene is 
the only thing which can give them light.  They 
are 

mentally in darkness and n°w again we put 
them also physically in darkness. I do not 
know if there are not other methods for saving 
foreign exchange. Let the Finance Minister 
give a little attention to the number of 
Government delegations that go abroad, what 
purpose they achieve and what result they 
achieve, and I am sure he will find there a 
hundred times more chances of more savings 
in foreign exchange than the foreign exchange 
that he is able to save on kerosene. This is 
again a matter of wrong appraisal. I wish he 
considers that. I am glad that he has taken 
away 50 per cent, of the duty on kerosene, but 
I would like even this 50 per cent, to go. It is a 
very hard levy considering the fact that about 
80 per cent, of our people have only kerosene 
lamps, and now for want of fuel even in 
village parts—everybody knows that there is a 
shortage of firewood—kerosene has become a 
necessity for using for stoves and, therefore, I 
think he would do well to consider removing 
even this 50 per cent. 

With regard to patent and proprietary 
medicines, his argument is that this is a 
revenue measure, that there are Ayurvedic and 
Unani medicines available, and that, therefore, 
these medicines could bear it. I can understand 
it if sufficient number of doctors are trained in 
Ayurvedic and Unani systems, which I would 
like the Government to do. Then we can 
afford to forego the use of patent medicines. 
Now it is a necessity in this country to use 
patent medicines, and for diseases and ills the 
first thing that an allopathic doctor does is to 
recommend paten' medicines. So they have 
become a necessity, and, therefore, imposing 
10 per cent, ad valorem duty on patent 
medicines is not quite correct, although it does 
not resuU in as much hardship as the im-
position on kerosene would do. 

With regard to w^eless receiving sets, I 
have no objection to his imposing taxes. Now 
the tax is levied for sets costing Rs. 350 and 
above. For sets costing between Rs.  150 and 
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Rs. 350 half the duty is imposed and sets 
costing less than Rs. 150 have nothing to pay. 
The indirect implication of this is that a man 
is encouraged to use a set costing Rs. 150. 
Nobody can suppose that we can get a very 
good wireless set for Rs. 150. They are 
encouraging people to go in for cheap sets. 
Has it been realised that there is a national 
waste involved here? I buy one cheap set 
today and if it does not give me good service, 
I have to change it, I have to buy another; 
whereas if I buy a set for Rs. 350 or Rs. 450, 
it lasts a life time. I do not thnk that this 
aspect has been visualised. This results in 
national wastage. I think exemption should be 
made for sets costing not more than Rs. 350. 

With regard to tea, in order to cover the 
loss in reduction & export duty the Finance 
Minister has proposed enhancement of duty. 
on loose tea. This, I think, is a thing which 
must be reconsidered. 

1 come to another subject which has 
engaged the attention of the hon. 
Finance Minister. It is the question 
of power looms. The Finance Minis 
ter's opinion is that this industry is 
in a buoyant condition. Of course, 
the power loom industry is prospering, 
I do not deny that. But the basic 
consideration which seems to have 
favoured this imposition is that there 
is fragmentation in order to avoid 
paying excise duty. It is true 
that there is fragmentation but 
according to the Textile Commis 
sioner himself it is not much. And 
there is a restriction also on fragmen 
tation. There have been notifications 
issued by the Ministry of Commerce 
and   Industi i    biting      fragmen- 
tation and there is also the Finance Ministry's 
notification according to which heavier duties 
are imposed in the matter of transfer. It has 
been less than a year since they have been 
induced as a measure of avoiding taxation to 
bifurcate these units into smaller units.    
Apart from that fact, 

there is some anomalous position which has to 
be considered. It is very good of the Finance 
Minister that he has given exemption for four 
looms if they work onr one shift. Now there is 
no tax on two looms. If two looms work on 
three shifts, then it will be six loom-shifts and 
they get an income of Rs. 100 per loom. For 
three shifts it is estimated at Rs. 75 whereas 
the Textile Commissioner estimates it to be at 
Rs. 100 per month. Even taking it at Rs. 100 
per loom, well, for four looms the earnings 
will be Rs. 400 per month. And then the 
excise duty has to be worked out if they work 
in three shifts and the duty is Rs. 220. So very 
little is left for the weaver, whereas a man 
working two looms in four shifts is in a better 
position. 

SHHI T. S. AVINASH1LINGAM 
CHETTIAR (Madras): They cannot work 
four shifts. 

SHRI M. GOVINDA REDDY: It does not 
matter but he is in a better position because he 
has not to pay the excise duty. He is in a 
better position than  the other man. 

Then there is the question of the master 
weaver. The hon. Finance Minister has given 
exemption to the self-employed weaver. A 
master weaver, according to the Textile Com-
missioner, has been defined as one who is not 
a weaver himself, who has no machinery and 
who does not own any looms. He buys from 
the looms and he sells the yarn. He is a mer-
chant in fact. Now because of, this the master 
weaver is thriving; the Finance Minister's 
proposals hit the self-employed weaver hard. 
It is quite possible that a weaver works more 
than one shift by not engaging outside labour, 
by engaging his own family people. Now why 
-should he be penalised because the master 
weaver is thriving on the labours of the self-
employed weaver? 

There is another factor here, There are  
looms  worked  by pedals.    They 
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are also connected to a    motor and  I they  
are considered as power-looms. Well, we 
have to encourage such an effort  instead   
of     penalising     them. Even the Report 
of     the     Kanungo Committee says that 
handlooms    are gradually giving place to 
power-looms. When that is the policy of 
the Government as I deem it to be, it 
would be  very   good  to  encourage     
people who are using pedal-looms to 
connect them to a motor.    And why    
should they be taxed at all?    I do    not 
see  | any reason for it.   I can   understand 
taxing the bigger units, let the bigger units 
pay.    But unfortunately,    wittingly or    
unwittingly, the    Finance Minister's 
proposals help the    larger units whereas 
they act as    hardships on the smaller 
units.    In    regard to cotton  fabrics,  
according to  the proposed taxation,  for  
7-unit looms the figure of duty is Rs. 777; 
the revised taxation is Rs.  555.     Here    
he    has given some concession.    For    
8-loom units it is Rs. 666, and it will be 
lesser for larger number of units.    I    will 
quote some figures here.   It is 285 per 
cent,    for 5-loom units.    For 6-loom 
units it is 160 per cent., for 7-loom units it 
is 117 per cent, and it goes on decreasing 
for larger units.    Well, this fact has to be 
considered. 

With regard to the point some hon. 
Members raised that it is assumed that 
larger units in Surat work only one 
shift, there is an explanation. 

THE MINISTER OF FINANCE 
(SHRI MORAIUI R. DESAI): That is also 
wrong. 

SHRI M. GOVINDA REDDY: That 
I am explaining. The Surat Munici-
pality has imposed a restriction.   .   , 

SHRI MORARJI R. DESAI: It is 
wrong to say   .   .   . 

SHRI M. GOVINDA REDDY: It is 
in other places also but the name of 
Surat was taken here. So I have taken it 
as an example. I do not say that it is 
confined only to Surat. The 
explanation there is that the operation 
is restricted to only one shift of power 

load, whereas the larger units which 
work outside the municipal limits 
work in more shifts. 

One other item which I would like to deal 
with is—this has already been referred to 
by Mr. Dahyabhai Patel— with regard to 
rayon yarn.    I do not object to the 
imposition of a duty on rayon yarn but 
there seems to be some difficulty in the 
matter of rayon yarn. The hon.   Mr. 
Dahyabhai Patel pointed out yesterday— 
and I think    Mr. Shah also spoke about it 
yesterday— that there were some factors    
which had to be considered.    I    think    
Mr. Dahyabhai Patel pointed out in detail 
how the countervailing import    duty 
imposed was not only to the extent of the 
increased duty but that it absorbed the 
whole excise duty.   I am   not going into 
it in detail but there are other factors  
which are to be    considered particularly 
when  the    indigenous yarn production is 
not    sufficient to meet the national 
needs.    It seems that only 40 per cent, of   
our requirements  is  manufactured     
indigenously and there is no competition 
also between the indigenous yarn and the 
imported yarn  because the indigenous 
yarn is manufactured in    120 to 150 
deniers, whereas the imported yarn is 
below  100 deniers.     By     an executive 
notification   these pates    of import duty 
have been corrected lately but there is a 
case for further reconsideration.    I would 
request the hon. Finance Minister to 
consider liberalising this in the case of the    
smaller units particularly because of the 
fact that rayon  earns,  I am told,  a good 
deal  of foreign     exchange.     Rayon 
fabrics are exported.    There is very 
severe competition in the foreign markets 
for these rayon products  and because of 
the duty.the cost of production rises, and,  
therefore    naturally     the prospects of 
these fabrics being    sold in the foreign 
markets are less.   Particularly in view of 
the fact that this is a foreign exchange 
earner, the hon. Minister may please     
consider     the question   of decreasing   
the   countervailing duty and    giving    
encouragement to big producers also.    I 
would not have made this 
recommendation if 
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[Shri M. Govinda Reddy.] that was not a 
foreign exchange earning  product. 

There are two general points which I 
would like to make and I will finish my 
speech. There is a proposal in the British 
Budget for levying a payroll tax. It is a tax 
on the employers, a surcharge on the 
employers. I would request the hon. 
Minister to consider this proposal. I do not 
know the details of this tax, I do not know 
whether it will work adversely in our 
industrial set-up. I would like him to 
consider this and because we do not know 
the details of this pay-roll tax, I would 
request him to enlighten us on this aspect in 
his reply. And if it would be advantageous 
to us and if it could help him in getting a 
good return, he may very well consider 
imposing it here in our country. 

SHRI MORARJI R. DESAI:   What is 
it? 

SHRI M. GOVINDA REDD^: The 
British Chancellor of the Exchequer has 
imposed a surcharge on employers. It is 
called 'pay-roll tax'. Employers are to pay 
tax according to the strength of their labour 
force. 

The other thing is that on 17 of the items 
new imposts have been levied. Now the 
returns are not shared with the States.    I do 
not know the intention of the Finance 
Minister,   whether he does want to 
appropriate the    entire revenue from these 
items to himself.   Now that the Taxation 
Commission   is sitting and is considering   
the proposals to examine the principles of 
redistribution  of income-tax and     of 
distributing the tax on railway fares now 
merged in the fares and of the redistribution  
of the     Estate     Duty, may I ask whether he 
has any idea to refer this matter to the    
Finance Commission to examine whether any 
share is to be given to the    States. Whereas 
the basic duties were of the order of Rs. 1752 
lakhs, the States got Rs. 204 lakhs as their 
share and in the matter of additional duties the 
States got Rs. 26 lakhs, now these new im- 

ports are giving him Rs. 1108 lakhs, and how 
much of this are the States to get? Whether 
this question is being considered or is being 
referred to the Finance Commission, I would 
like to know. 

This is  all  that  I have to submit. 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Deputy Chairman, Sir, before I come to 
deal with economic matters I would like to 
have a few words on certain other aspects of 
the situation, both national and international, 
because in this period some very important 
developments have taken place. In fact we 
from the Opposition gave notice jointly for 
having a discussion on foreign affairs for a 
day. We all signed it, but then we had been 
advised that we might as well—if we so 
desired—take up the points in the course of 
the discussion on the Finance Bill as it was 
not, well, found possible for the Prime 
Minister to initiate a debate on foreign affairs. 
Therefore, Sir, a few words I would like to 
have on the international situation. 

The very first thing that we have in our 
minds is the question of Cuba.   I say this thing 
because we must have a clear,  definite and firm 
policy    on Cuba, on the question of Cuban 
independence against constant   threat   of 
aggression.    We are all very    happy that the 
aggression and invasion   had been repulsed by 
the patriotic people of Cuba and the whole    
world    has acclaimed it.    At the same time    
we cannot shut our eyes to the fact that even 
after the American policy    met with such a 
fiasco in Cuba, President Kennedy met the 
Cuban rebel leader, traitor  cardona   at  the  
White  House and had  some     consultations.     
It is quite clear that fresh plans are being 
hatched with a view to invading   and attacking  
Cuban     independence.     In this  connection,  
Sir,  I would like to read out to you what the 
New York Times  wrote: 

"It is no  secret  that  the     U.  S. 
Government   has   been  helping  the 



1117 Finance [ 27 APR. 1961 ] Bill, 1961     1118 

Cuban exiles over a period of many months 
with arms training and facilities on the 
American soil and in Guatemala." 

"Very many American papers openly wrote 
about the manner in which the counter-
revolutionary traitors were trained and 
equipped by the U. S. authorities so that they 
could.    .   .   . 

THE'DEPUTY MINISTER OF EX 
TERNAL AFFAIRS (SHRIMATI 
LAKSHMI MENON) : How does it con 
cern the foreign affairs of our coun 
try?    I would like to know. 

MR. DEPUTY CHAIRMAN: We are not 
concerned with what the U. S. Government 
does. 

SHRI BHUPESH GUPTA: Yes, of •course 
in foreign affairs we are concerned with it. It 
is a strange thing to ask how we are 
concerned. Do we not discuss the Chinese 
Government or the Soviet Government or the 
U. K. Government? We are very much 
concerned." If that is not the case I would not 
speak at all. I will say whatever I  like in  this 
matter. 

MR. DEPUTY CHAIRMAN: You cannot. 

SHRI BHUPESH GUPTA: I will say 
whatever I like. You cannot just say this 
thing, that we are not concerned with the U. S. 
Government, that we are not concerned with 
Cuba, that we are not concerned with 
Hungary. 

MR. DEPUTY CHAIRMAN: We are 
concerned with only what our Government  
does. 

SHRI BHUPESH GUPTA: Therefore, I say 
it relates to this Cuban policy. In this we are 
concerned with it. You may shut it out as out  
of-order, but let it be known   .    .   . 

MR. DEPUTY CHAIRMAN; We are not 
concerned with the U.  S. A. 

SHRI MORARJI R. DESAI: May I draw the 
attention of the hon. Member that he may not 
speak in this manner to the Chair and say: 
"You cannot do this and you cannot do that." 
It is not proper. The hon. Member may make 
his submissions. But this is not proper; it is 
not befitting a Member of this House. 

SHRI BHUPESH GUPTA: It is a strange 
thing. I say about the American policy and I 
am reading out from the New York Times. 
You are concerned with the United States of 
America. 

MR. DEPUTY CHAIRMAN: We are 
concerned with only what our Government 
does and does not do. 

SHRI BHUPESH GUPTA: We are 
concerned with international developments. 

MR. DEPUTY CHAIRMAN: Even as 
regards the Cuban policy you may say only 
about what our Government does or does not 
do. We are not concerned with what the U. S. 
Government does or does not. 

SHRI BHUPESH GUPTA: Yes, Sir. You 
cannot take away my right. If you do, what I 
can do but to walk out of the House? 

MR. DEPUTY CHAIRMAN: You have to 
be relevant. 

SHRI BHUPESH GUPTA: It is absolutely 
relevant. In our foreign policy it is relevant. 

MR. DEPUTY CHAIRMAN: But we are 
not concerned with the American 
Government. 

SHRI BHUPESH GUPTA; I say it is 
absolutely relevant. 

MR. DEPUTY CHAIRMAN: Order, order. 
It is my 'ruling that you cannot discuss it. 

SHRI BHUPESH GUPTA: Is it your ruling 
that I cannot speak about the American  
Government? 
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MR. DEPUTY CHAIRMAN: You can 

speak about what our Government does and 
does not do regarding the Cuban matter. 

SHEI BHUPESH GUPTA: I can speak. 
(Interruptions.) What is your ruling? Is it your 
ruling that we cannot discuss the United 
States of America? Then let it be known in 
this Parliament that no other Government in 
our international affairs can be discussed. 

MR. DEPUTY CHAIRMAN: You can 
speak on our Government's policy. 

SHRI BHUPESH GUPTA; But how can I 
speak unless I relate it to what the U. S. A. 
does Or does not do? It is absolutely 
important. I know that there is their dollar aid, 
and it is on account of their dollar aid today 
that we are being silenced, that we cannot 
speak about the American Government. 

MR. DEPUTY CHAIRMAN: You have to  
observe certain principles. 

SHRI BHUPESH GUPTA: I do; I know the 
precedents. Can you show me the contrary 
precedents? You may adjourn the House if 
necessary, to show    them to me. 

MR. DEPUTY CHAIRMAN: Not the   
United   States   of   America. 

SHRI BHUPESH GUPTA: Then let me 
speak later on, after I talk with you. 

MR. DEPUTY CHAIRMAN: Now you 
please take that ruling. 

SHRI BHUPESH GUPTA: What is that  
ruling? 

MR. DEPUTY CHAIRMAN: I will read it 
out to you. 

SHRI BHUPESH GUPTA: What is the 
ruling, Sir? Do not count all this time as the 
time taken for my speech. 

MR. DEPUTY CHAIRMAN: There is  the  
ruling  of  the  Chair. 

SHRI BHUPESH GUPTA: What is the  
ruling? 

MR. DEPUTY CHAIRMAN: You can 
speak; but I do not allow it. My ruling is that 
we are not concerned with what the American 
Government does or does not. 

SHRI BHUPESH GUPTA: It is absolutely  
relevant,  I  say,  Sir. 

MR. DEPUTY CHAIRMAN: My ruling is  
that it is not relevant. 

SHRI BHUPESH GUPTA: If that is. so, 
then I do not know. Let this matter    .    .    . 

MR. DEPUTY CHAIRMAN: You can 
speak on anything other than    .   .    . 

SHRI BHUPESH GUPTA: If that is your 
ruling then, first of all, I say that the 
Communist Party withdraws from the Rules 
Committee. If that is your ruling, I say the 
first thing—to make matters clear—that we 
the Communist Party withdraw from the 
Rules Committee, because in a foreign  affairs  
debate    .   .    . 

MR. DEPUTY CHAIRMAN: Order, order.    
You may  do anything. 

SHRI BHUPESH GUPTA: May I make a 
submission? Can I argue with you? I knew it 
because I had been advised not to speak on 
Cuba before I started speaking. Now the 
ruling comes. It is a strange thing. Let the 
country know this thing. 

(Interruptions.) 

MR. DEPUTY CHAIRMAN; I will give 
you the ruling. 

(.Interruptions.) 
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You please understand me. You can speak 
on Cuba so far as the omissions and 
commissions of our Government are 
concerned, but not what the American 
Government or the German Government or 
the Soviet Government does. We are not here 
sitting in judgment over the American 
Government or the Soviet Government or 
other Governments. 

SHRI BHUPESH GUPTA: May I make a 
submission? Are .you in a mood to listen? 

SHRI A. D. MANI (Madhya Pradesh) : On a 
point of order. Is it proper for a Member of 
this House to enter into a wordy duel with the 
Chair on any question? 

AN HON. MEMBER: Very improper. 

MR. DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta has his own way. 

SHRI BHUPESH GUPTA: It is not like 
that. If you do not protect the rights of the 
House, then I have to protect them. 

SHRI MORARJI R. DESAI: I take 
objection to what the hon. Member says, that 
it is his monopoly to protect the rights of the 
House. It is wrong, it is entirely wrong; I 
repudiate it. On the contrary he is destroying 
the rights of the House by entering into 
arguments. 

SHRI BHUPESH GUPTA; Now may I make 
my submission? Will you hear me? 

-MR. DEPUTY CHAIRMAN: I am 
prepared to hear you. 

SHRI FARIDUL HAQ ANSARI (Uttar 
Pradesh): Why does he not obey the Chair? 

PROF. M. B. LAL  (Uttar Pradesh): Once   
the   Chair  has   given   a  ruling, it must be 
obeyed. 

SHRI BHUPESH GUPTA: I can make a 
submission. Please treat it as a submission. I 
know I am on a difficult subject. If I had 
spoken against certain other countries, it 
would not have mattered. Treat it as a 
submission. We discuss the foreign affairs of 
the Government. We discuss it not in relation 
to what happens internally in this country but 
in relation to what happens outside. The 
discussion of foreign affairs at once makes it 
relevant. Well, it brings in the relationships of 
and references to the role of other Gov-
ernments in international matters. I am not 
discussing here   .   .   . 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: On a point of order, Sir. You 
have given the ruling that we are not 
concerned with what America does in Cuba. 
Now is that ruling going to be respected or 
not? That is the question. 

SHRI BHUPESH GUPTA:   You said 
that you  would  listen  to  me. 

SHRI SUDHIR GHOSH (West Bengal) : If 
the Chair gives a ruling, it must be  obeyed. 

SHRI BHUPESH GUPTA: I know that is 
the ruling. But I can make a submission and 
that must be listened to. 

MR. DEPUTY CHAIRMAN: All right. 
You may say. I am prepared  to hear you. 

SHRI BHUPESH GUPTA: Let it be 
recorded. I know that you are supreme here 
and I cannot have my way. I know that very 
well. But at least I can have my say. You will 
be entirely right if I discuss internal affairs of 
the United States. Here I am discussing the 
foreign affairs policy of our Government 
relating to matters which affect our country, 
our relations with other Govternments, their 
activity in relation to our country.    For 
instance, if I say something 
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forthcoming about the role that our 
Government Geneva Conference or the 
Conference that is meeting here, certainly we 
can discuss as to what the Government of 
Laos or certain other Governments' Co-
Chairmen are doing. I would suggest along 
what line they should discuss all international 
affairs. I am not saying what other 
Governments should or should not do. I am 
not .saying that. The main thing is that I have 
to point out that in the light of these 
developments our Government should take 
this stand. These I mentioned as the 
background to international developments to 
which our foreign policy must relate, which 
must be taken note of by the makers of our 
foreign policy so that they can formulate their 
stand. That is all that I want. If that is not 
done, how can I on earth discuss international 
affairs? 

MR. DEPUTY CHAIRMAN: Please hear 
me. There is a decision of the ■Chair: 

"During the discussion on the Finance 
Bill, Pandit Krishna Kant Malviya 
proceeded to refer to the European War and 
the blockade of Germany> when the 
President intervened  and pointed  out: 

'The Honourable Member must realise 
that on this Finance Bill he can discuss 
any action of the Government of India in 
any manner he chooses, but not any 
action   of  the     Government     of 
England.................... The Honourable 
Member  should  not  go     outside 
India ............... He     must     confine 
himself to the administration of the 
Government of India and to the Finance 
Bill'." 

I stand by my ruling. You will not be justified 
in criticising Governments outside India. 

SHRI BHUPESH GUPTA: You have 
at least brought it to the Finance 
Bill ..................... 

MR. DEPUTY CHAIRMAN: You may say 
anything about the Government of India's 
policy regarding Cuban matter, but we are not 
con-cierned with other Governments' policies 

SHRI BHUPESH GUPTA: I would not take 
any more of your time nor do I hope that this 
time will be counted. 

MR. DEPUTY CHAIRMAN: It would not 
be counted. You can go on. 

SHRI BHUPESH GUPTA: I take your 
ruling. I am extremely sorry but let me speak 
about the Government of India. Our 
Government has now got a favourable ruling 
here and I have lost on that score. But they 
will kindly note that they have to have a very 
firm policy with regard to Cuba. Cuba is 
threatened with invasion even now. 

The Government of India should also note 
that the United States Ambassador within 
India, Mr. Galbraith, called Fidel Castro a 
"despot". I would call upon our Government 
to protest against this kind of behaviour on 
the part of the U. S. Ambassador to call the 
head of a friendly Government a "despot". I 
would call upon our External Affairs Ministry 
to protest against this kind of behaviour on his 
part. He is not only within India but within 
Delhi. 

Then Sir, full assistance should be given to 
the Cuban Government to maintain its 
independence. We should take a very clear 
and categorical step. That is what I would like 
to say in this connection, because Cuba seems 
to be a touchy point, and I do not want to 
touch it more. 

MR. DEPUTY CHAIRMAN: There are so  
many touchy points. 

SHRI BHUPESH GUPTA: Yes, Sir. You 
should not touch the point. I can understand 
the Government touching it. 
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I need not say tkat we all want Cuba to 

remain independent and the heroic manner 
in which they have defended their 
independence, we hope the Government, in 
consonance with what the Prime Minister 
has stated earlier in the House and which has 
been acclaimed all the world over by peace-
loving people, will take necessary steps in 
defence of Cuban independence, in making 
it known that we shall give every moral and, 
if necessary, material assistance in defence 
of Cuban independence. 

Then, Sir, coming to Laos, here again all I 
say is this. What our Government should do, 
when it sits in this Conference, is to ensure 
that the Geneva Agreements are generally 
followed. If you do not like me to name the 
American people, you should try to see that 
the terms of the Agreement are strictly 
enforced. The situation in Laos has arisen as 
a result of the violation of the General 
Agreement and connivance on the part of 
•certain people. We welcome the step that 
has been taken, for this Conference, that will 
be held in Geneva, will also be held here. 
Here again, the crux of the matter is that we 
should review the terms of the Geneva 
Agreement of 1954 and take necessary steps 
so that the letter and the spirit of this 
Agreement are observed. 

Then, Sir, in connection with the 
Congo, the Defence Minister was read 
ing out his speech. He read Mr. 
Hammarskj old's letter. I am sorry 
I could not get the full text of that 
thing. It is not merely how our 
troops will not be used, it is a question 
of how they shall be used and should 
be used. We do not get any indication 
from the letter that was read out. 
Well, if it were so, he should have 
read it out. But anyway, we are there 
to export away the imperialist military I 
personnel. That is our task. We are 
there to see that the Congolese 
Parliament      functions.      We are  
j 
there to see that the military person-   I nel and 
their agents    are disbanded.   I 

We are there to see that the Congolese 
independence is protected against all kinds of 
machinations on the part of imperialists. That 
cannot be easily enforced until and unless we 
have very clearly settled our account with the 
Secretary-General, thus are making the 
position clear. 

Sir, in this connection, naturally, I would 
insist on the recognition of the Gizenga 
Government. That is the crux of the matter. 
We should not delay that recognition. It will 
strengthen the position of India in fulfilling 
and discharging the responsibilities. We 
should also set a time-limit for our troops to 
be there. We should tell the United Nations 
clearly that within this time-limit we want to 
discharge these responsibilities. We should 
call upon other like-minded forces to assume 
these responsibilities so that we can fulfil the 
functions for which our troops have been sent 
there. There seems to be some kind of 
vagueness about it. Now that the leaders there 
have fallen with each other—Mr. Tshombe 
has walked out of the meeting and General 
Mobutu seems to be catching him—here is 
the time to take decisive action on the side of 
the patriotic forces like Mr. Gizenga and 
others in fulfilling our international and moral 
obligations. 

Then, Sir, about our policy with reference 
to France. There the rebellion or the 
insurrection, whatever it is, has been crushed. 
In this connection we must realise that we 
have an added obligation because of this 
development towards the Algerian struggle 
for liberation. Here we say that we should 
recognise the Algerian Provisional 
Government and thereby help the process of, 
if you like, peaceful settlement of the 
Algerian problem, Algerian independence. 
The recognition of the Algerian Provisional 
Government will help the process. It will be 
more close to the stand that we take. It will 
put us in a better position to help the Algerian 
people in winning their independence. 
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Then, Sir, internally let me come to 

another question, the question of Defence. I 
would only like to say that hon. Members 
opposite and also from this side, while they 
speak, they do not talk about the social, 
economic and other conditions of the Armed 
Forces, about the education of the children of 
our men and officers there. I should have 
liked some of them to criticise the 
Government on that score, for not having 
made adequate arrangements, for better 
conditions of our soldiers, for better 
educational facilities for their children and 
better care and so on. But this has not been 
done. 

We are told about certain promotions, 2, 3 
or 4. We do not know who they are. We do 
not want their voices to be heard. We want to 
hear the voices of Members of big business. 
We do not think if because of these things, 
We are ashamed. Some people in the Army 
have grievances. The morale of the Army is 
dead, they say. On the contrary we think the 
morale of the Army is raised by improving 
the conditions of the soldiers and men and 
officers and so 0n. This is what We should 
certainly consider. Of course, they must 
mention the Armed Forces in a proper way 
but I do not know why so much fuss is made. 
It seems to be the political talking point of 
those people who want to assail the Prime 
Minister or the Defence Minister and others. 
Their talking point is all the time 
promotions, promotions. At least tell us in 
the lobby who these people are and how 
many of them are there so that the Indian 
Army is going to rack and ruin because some 
feel a little disappointed. We should like to 
know. 

SHRI SUDHIR GHOSH; It will be very 
embarrassing for the Defence Minister if my 
friend's party supports him. 

SHRI BHUPESH GUPTA: I do not know 
whether Mr. Ghosh has had a promotion or 
demotion but certainly he aspires for 
promotion. 

MR. DEPUTY 'CHAIRMAN: You can 
continue aftt.- lunch. The House stands 
adjourned till 2.30 P.M. 

The House then    adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at 
halfpast two of the clock, MR. DEPUTY 
CHAIRMAN in the Chair. 

SHRI BHUPESH  GUPTA:   Mr.  Deputy 
Chairman, I was   dealing witn, under your 
injunction or   instruction, internal matters and 
I was just mentioning about the promotions  
and so on in  the Armed  Forces.    I    do  not 
wish to say very much.   Only I would point 
out in this connection that    in the matter of    
promotions    in    high places in the Armed 
Forces, the Parliament is supreme and   the 
Cabinet. naturally, is supreme in this    mattei, 
and we have to go by the Cabinet in whatever 
decision they take.   We may criticize them but 
the question is that it is their right to do so.    It 
must be asserted all the time and we, on this 
side of the House, consider it all the more   
important  in   the  present  context.   Many 
things are said about the quality and so on.   
Gallantry and efficiency are important qualities 
on the part of the leaders    of    the    Armed 
Forces—Generals and so on—but then their 
loyalty not only to the country but to the 
democratic institutions are also very important.    
In this connection I cannot but    recall the 
Speech that was made by General Cariappa at 
the Lion's Club, which is an American -
sponsored      institution,  in Bangalore, where 
he spoke about 2 years ago that India was not 
ripe for democracy and he advocated some  
kind  of dictatorship.    He   has  been    
spreading  such ideas.   He went to Calcutta 
and spoke derisively   about     the 
Parliamentary institutions in this country.   He 
is going round  the  country    saying such 
things.   He is a retired official.   May I know 
whether such things are taken note of by the 
Government and whether this kind of activity 
on the part of Generals is borne in mind    
when they deal with the question of promo- 
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tions at the highest level in the Armc:d 
Forces. Then certainly it should have been 
mentioned. 

Then we came across an unsigned letter 
published in the Current, a letter supposed to 
be written to the Finance Minister Shri 
Morarji Desai. That letter was published in 
the Current weekly and we are told that a 
copy was sent to the Finance Minister. By 
whom? It is not known but rumour has it that 
General Verma wrote such a letter. We want 
thai the matter has to be investigated. 
Anyway, it is surprising that such a letter 
appeared in the Current, in a paper like that, 
and also it was written to the Finance 
Minister. I think that kind of thing 
undermines the morale of the Armed Forces. 
I need riot say very much jn the subject. 
Therefore, gallantry, ability, efficiency, 
absolute loyalty to the country and 
unshakable faith in the democratic 
institutions—these are very very important 
when we decide the question of promotions 
at the very highest level. After all we have 
seen how the Armed Forces operate some-
times as rival centres o? power. It has been so 
in a number of countries. Therefore, I would 
like the Armed Forces to be led by people 
whc are absolutely wedded to parliamentary 
institutions, to the democratic institutions, to 
the system of Government that we have 
established here to-day. I would have liked 
Dr. Kunzru and others, who make a very big 
noise out of these things, to mention this 
aspect, of the matter .   It is a good thing. 

May I say another word about internal 
matters? We welcome the statement made by 
the Prime Minister on Jabalpur riots. It was 
heartening to read what he said at Jabalpur 
on the question of communal riots. He said, 
as you have seen, that Congressmen were 
sitting like purdahnashin women, I consider 
that it is a very fine expression. I learn 
English and expressions from him. It is a 
good thing. I know that many Congressmen 
are as much anti-communal as we are. You, 
Sir, are very anti-communal.   It 

is not a question of the general run of 
Congressmen. He pointed out the need for 
vigilant action and intervention on the part of 
the Congressmen against communal riots but 
unfortunately it has not been taken in the right 
spirit. He is being repudiated not only by Seth 
Govind Das but also by the Chief Minister of 
Madhya Pradesh. It is surprising. I think the 
Prime Minister is right in what he said. I think 
Dr. Katju and Seth Govind Das are wrong in 
their repudiation and it is disheartening. I 
think communal riot is something which we 
must altogether fight. Here there is no party 
line at all. Whoever wants to fight the 
communal elements and communal riots must 
come together, join their hands together, fight 
together, if necessary die together in defence 
of the rights of the minorities and protection 
of the minorities. Jabalpur is a challenge not 
to one party but to all parties that stand for 
secularism and all that is decent in our public 
life, all that is human in our public life. 
Therefore, over such matters I expect 
leadership from a person like Pandit 
Jawaharlal Nehru and when we read such 
statements coming from him, critical 
statements about his party and also forthright 
utterances, we see in it good leadership. We of 
the Communist Party, naturally, reciprocate 
such things and we, in our humble way, would 
like to join with all right-minded Congress-
men and others in preventing communal riots 
and protecting the rights of minorities and to 
make things like the Jabalpur riots impossible 
in our country. 

Here is just a little interesting thing-In the 
recess one refreshes not only oneself but one 
refreshes by reading things also.   I read this: 

"The Aid India Club's meeting in 
Washington this week may postpone 
taking a decision on India's request for 
£228 million loans and credits for a month 
or two  ..." 

"Indian and British financial experts  
here,   the   sources  said,   were 
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attitude of the USA in view of India's 
disapproval of U.S. intervention in Cuba. 
These experts, however, did not believe 
India's oil policy would have much bearing 
on the issue, the sources said." 

This is from the Statesman of 25th of this 
month and the news comes from London. 

Here again a little interesting news 
appeared. I have a paper here which says: 

"The Observer featured a despatch from 
Rawle Knox from Delhi  ..." 

It is a London paper, as you know— 

"Mr. B. K. Nehru is reliably understood 
to have urged Mr. Morarji Desai ..." 

He will tell us about that— 

. . .the Finance Minister and Mr. 
Malaviya to make some concessions to the 
foreign Oil Companies before the coming 
meeting of the 'Aid India Club' group of the 
western nations which is consulting over 
the foreign currency investment in India. 
Mr. Malaviya has clearly been unmoved." 

Mr. B. K. Nehru has come here to move or 
unmove people, I do not know which. This 
appeared in a London paper. We would like to 
have a little intimate information on this 
subject 

Another little subject I want to touch is this. 
The election of the Deputy Leader of the 
Congress Party is no concern of mine but the 
moment it gets linked up with the possible 
successorship of Prime Ministership or the 
Leader hip of this House, it becomes a public 
matter concerning all parties. I think the 
matter should be a little better handled and at 
least it   should  be  known   to  the   country 

that whoever becomes the Deputy Leader, is 
not necessarily the possible successor of the 
Prime Minister. 

AN HON. MEMBER:   Sir  .   .   . 
(Interruptions.) 

SHRI BHUPESH GUPTA: I do not think 
you are going to be one. 

MR. DEPUTY CHAIRMAN: Anyway, it is 
none of your business. 

SHRI BHUPESH GUPTA: It is the question 
of possible successorship— that is the point. I 
don't trouble you over these things. You are 
quite right. These things are not my business. 
But when I see western papers, American 
papers make if their business, I  cannot be  
disinterested altogether. 

Now let me come to some of the aspects of 
the Finance Bill which I would like to deal 
with. I think the problem of resources is one of 
the biggest problems that we have to face. I 
agree with that and I agree also that the task of 
the Finance Minister, the task of any Finance 
Minister, would be difficult in a situation like 
this. The question is whether we have set 
about the task in the right manner. We have 
had two Plans and we have had ten years' 
experience and now we have to ask ourselves 
if we have drawn the correct lessons from this 
experience. We find that although there have 
been certain quantitative changes in the matter 
of budgeting and financing and even in this 
Finance Bill, the essential pattern remains the 
same and the Finance Bill reflects it. By 
pattern I have in mind the budgetary pattern. 
That pattern and the methods of raising 
revenue remain essentially the same, and tbaT 
is the trouble. Some little concessions have 
been given and certain other taxes have been 
imposed. But I want to discuss this matter 
from the broad angle of policy. It is clear that 
the conventional way dictated primarily by the 
class interests of capitalists still continues and 
this will not give us the correct solution. This 
is what I say after ten years  of experience.    
What 
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is important today is to come to brass tacks as 
far as this approach is concerned. I submit the 
situation calls for a change, an orientation, a 
radical orientation in our approach, in our 
policy as well as in our methods of raising 
revenue. I Enow the hon. Finance Minister 
will try to brush' aside what I say, saying that 
it comes from a Communist and there are 
ideological differences. Therefore, I would 
make my suggestions not from the point ox 
view strictly of a Communist, but from the 
point of view of the broad democratic 
principles, from the point of view of their own 
set objectives and goals, from the point of 
view of what normally all right-minded Con-
gressmen should accept and should find no 
difficulty in accepting. Therefore, I say, the 
time has come for us to consider this matter 
from a basic angle. A three-fold orientation is 
needed. Not that other things don't need to be 
improved, but to that I shall come later. 

First of all, we want land reform in the interest 
of the peasantry to promote capital formation in 
the countryside, because 45 per cent, of the 
national income comes from the agrarian sector 
and 70 per cent, of the population are dependent 
on agriculture. But you find that 130 million to 
140 million acres of land are there which can be 
cultivated but which lie fallow or not otherwise 
brought under the plough. This is the position. 
There is unemployment and under-employment 
of the agricultural labour population. This 
agricultural labour population constitutes 22 per 
cent, of the total population there. As a result of 
this situation we do not generate adequate 
resources in that vast sector, that vital sector of 
our economy. It is the task of the leadership of 
our country, especially of the Government, to 
exert its endeavours in order to bring about a 
situation which will generate resources in that 
sector Once you generate it, you will be get- f 
ting plenty of resources. For exam- j pie, you 
should improve the food j situation. It has not at 
all improved, j Once yc« improve it, you get 
capital 

formation ready, because we would spend no 
foreign exchange. As it is, this part of the 
money is not under our control, for even 
under the P.L. 480 the different funds cannot 
be utilised. You hive to pay the shipping 
freight and there are other foreign exchange 
payments also. Therefore, a great deal of the 
surplus is lost to the country simply because 
we do not have the proper type of agrarian 
reform. Then again, if you improve the 
situation with regard to cash crops, you can 
export some of these things. You need not 
import cotton and so on from abroad. You 
would be totally self-sufficient and thereby 
you will save foreign exchange. 

If as a result of the distribution of the land and 
radical agrarian reforms the condition of the 
peasantry improves, we get other advantages 
also. Firstly, the capacity to save improves. 
Probably the peasant will be able to save a 
little money and that money will be available 
for developmental I'ies, apart from the fact 
that the labour power would be utilised in 
constructive activities and for the 
development of the country. The pro-blerrf is 
one of utilising the unutilised labour. Their 
asset is not so much financial as their own 
Tabour. The task of the Government is to 
create a iituation where this vast labour force 
could be harnessed to productive purposes and 
engaged in productive activities in the 
agrarian sector of our economy. Therefore, the 
problems of unemployment, of under-
employment and of semi-starvation all come 
in the way not only of general development, 
but also of developing the resources of the 
country, and finding resources for higher rates 
of investment in our economy. Therefore, the 
condition of the vast mass of our population, 
of the peasantry, has to be improved. After the 
report of the Second Agricultural Commission 
nobody will say that the condition of the 
peasantry has improved. The overwhelming 
majority of them have their per capita income 
below half the average national per capita 
income. Whatever may be the national per 
capita income, the 
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peasantry is less than half that national 
average. Merely by investing in the 
community development projects you 
cannot get very far. It has been stated by 
evaluation reports that much of the money 
spent on these community development pro-
jects has been wasted. How much, I cannot 
say, but crores and crores of rupees have 
been wasted and it is an admitted fact that 
the results have not been commensurate 
with the expenditure incurred. Therefore, the 
agrarian sector needs attention. At the 
Nagpur session, a resolution was passed—I 
have got that resolution here— to say that 
something should be done to improve the 
situation generally. But that resolution went 
by default and nobody remembered it after it 
was passed. 

The Finance Minister said taxes would 
play a vital part in our economy. I agree. But 
what sort of part they will play, is the 
question today. Are you viewing the matter 
in the conventional way, or are you viewing 
this matter with any changed ideas and with 
a different perspective? Taxes have to be 
there, but the taxation policy has to be 
changed in a progressive direction. To that I 
6hall come later. But merely bv taxation and 
merely by relying on taxes you cannot meet 
our requirements. We have come to such a 
situation. 

Since 1951 Government revenues 
have gone up by 75 per cent. The cor 
poration and income-tax have increas 
ed only by 25 per cent, while indirect 
taxes have gone op nearly by five 
times. That is the position. Even so, 
we have to face^a very difficult situa 
tion. Here the question of public sec 
tor comes. I tnink the quesiion of 
the public sector should be taken 
much more seriously than we hdve 
done. We want the public sector for 
developing the heavy and machine- 
building industries, that is to say, the 
basic industries. At the same time, 
must develop the public sector for 
yielding  revem n'irig in  
profits 

tor the Government to invest in further 
developmental activities.    In the Third Plan it 
is envisaged *hat Rs. 44G crores will come 
from the surplus in  i the public sector.   This is 
a small sum. Even so, I have my doubt 
whether, a? matters stand,    we shall be in a 
posi tion to draw Rs. 440 crores from the 
public sector.   There are twenty-seven 
industries owned by the Central   Government   
including Hindustan    Steel, Ashoka Hotel, 
Air India International, Indian Airlines 
Corporation, etc., and their total capital is 
about    Rs.    600 crores but this is small 
because, if you look at foreign capital here, it 
is also of the order of Rs. 600 crores. There-, 
we want a bigger industrial sector owned by 
the Centre.    A recent study shows that there 
are about 125 State industrial undertakings 
whether under   the   Central   Government   or 
under  the State     Government.     The 
position as it is today, even at the end of the 
Third Five Year Plan, is    that industries and 
minerals in the public sector will have been of 
the order of Rs. 2,000 crores whereas the    
investments in the private sector under the 
three   Plans   will   have   been   of   the order 
of Rs. 2,500 crores.   Even in the Third Plan, 
according to the computation of the 
Government, it is the private sector which will 
be in the lead. I must mention that whereas all    
the public sector investments are accounted for 
because they are Government owned,  many   
of  the  private    sector investments  are  not  
accounted     for. Actually, the figure will not    
be Rs. 2500 crores but much more.    For in-
stance, building construction and various  
other  items  of  private  construction are not 
accounted for.    We shall be lagging behind.   
Therefore,   a vigorous policy has to be 
adopted and you must have not only big but 
also medi um and small scale industries.    It is 
not only the Central Government thai should 
start industries but   it   should encourage  the     
State     Governments also to start medium and   
small-scale industries in    the public sector. 
First of  all,  it  enables  the  State  Govern-
ments   and   the   Central   Government to   
have   a .better     grip     over     the i   
economy or to influence the, economic 
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growth of the country in a more 
■effective way and secondly, this will 
enable the State and Central Govern 
ments to find resources: That aspect 
has to be borne in mind. Nationalisa 
tion is very important and you can 
not arrive at that situation merely 
by setting up new industries. They 
have to be started but nationalisa 
tion has also to be launched. Nobody 
is asking the Finance Minister to 
nationalise 27,000 odd companies that 
are there. He says that he does not 
believe in making it a principle. I 
also say that you need not make it 
a principle; otherwise, I would have 
asked for the nationalisation of 27,000 
companies but take it from the point 
of view of expediency and practical 
consideration and see the need for 
it. This is what I would argue with 
him. In the Nagpur Resolution it 
"was said that the public sector should 
be strengthened with a view to 
improving the resources position. It 
was very rightly said in the Nagpur 
Resolution of the Congress, but un 
fortunately that aspect of the matter 
has been lost to view and is not being 
implemented. Nationalisation       is 
important. Banking should he nationalised. 
Today, the total bai.k deposits, not including 
the State Bank, comes to about Rs. 1300 
crores or so. Bank advances by the scheduled 
banks comes to Rs. 900 ■crores or so. The 
other day, the Finance Ministry informed us 
through a paper that between November, 1959 
and May, 1960 the scheduled banks advanced 
Rs. 200 crores a ■considerable part of which, 
according to the estimate of the Ministry itself, 
went into speculative business. Such things are 
happening. Therefore, you must have the 
banks under you, the bank money under you, 
so that you can invest it and regulate it. A bank 
is also a kind of an institution which carries on 
deficit financing in the private sector. When 
we talk about •deficit financing, we have only 
in mind Treasury Bills; we do not have in 
mind the credit expansion which the private 
sector indulges by the ■expansion of bank 
credit. In order to control deficit financing, not 
only 147 R.S.D.—5. 

must you restrict Teasury Bills but you must 
also have a better control over the credit 
institutions of the country, especially of the 
banks. How the money can be utilised was 
seen in the case of the Palai Bank which 
crashed because of the mal-practices and the 
machinations of the Directors. If you have the 
banks under you, you can earn a lot of profit 
as the State Bank today is earning already. 
You have more funds, liquid money in your 
hands to invest according to priorities. You 
are in a better situation in the economic setup 
of the country. The coal mines should be 
nationalised. For instance, Messrs. Andrew 
Yule & Co., a British concern, controls over 
three million tons of metallurgical coal. One 
of their companies, the Bengal Coal 
Company, only the other day issued shares 
and debentures worth one crore of rupees. 
They are making enormous profits. It is 
discussed there and it is also agreed that some 
coal company paid dividend or profit as much 
as 70 per cent. Such is the position today. This 
has to be taken note of. The coal mining 
industry has to be taken over in order to have 
the vital resources, in order to get more money 
for purposes of investing in our 
developmental projects and also to prevent 
wastage and such things that are taking place. 
Jute mills in Calcutta should be taken over. 
Take the question of Jessops. I do not see 
why, if we can send Mr. Mundhra, of course, 
after taking money for elections from him, to 
jail, we cannot take up Jessops. Certainly, 
Jessops would be better situated under 
Government than Mr. Mundhra is situated, 
shall we say, in the Lucknow Jail or in the 
Calcutta Jail. Can't we take it up? Attempts 
are being made to corner shares of Jessops and 
everybody knows that Sahu, Jain and Rohtas 
are buying shares with a view to cornering 
this concern. I would call upon the Minister to 
explain the position. Why we cannot take up, 
for example, the Calcutta Electricity Supply 
Corporation? The matter is being very much   
discussed.    They  have  got     a 
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about   2,35,00,000   sterling, and  every  
year  they     make     about seven  to  eight  
lakhs  of  sterling     as profits.    They 
have created a crisis in Calcutta today, 
electricity and power crisis.    The  
question  of  the  renewal of  licence   has   
come   and  they  have decided,  on  the  
eve  of renewal,     to raise  electricity  
charges.  Why     can't we take over the 
Calcutta Electricity Supply Corporation?    
All the opposition parties today are 
demanding and the Central Government  
should take up this demand for taking over    
this concern  because  it  is  behaving now, 
at this particular moment, by plunging 
Calcutta into darkness as an anti-national,  
money-grabbing    institution of the    
foreigners.    I    support    the 
recommendations  of     the     Estimates 
Committee  in regard  to     the    L.I.C. 
funds.    Investible funds     should    be 
taken  over by  the  Government,  and I am 
glad that the Chairman of the L.I.C. is also 
in favour of this     kind of thing.    Their 
investments stood at Rs. 449 crores out of 
which 18:3 per cent    went to the purchase 
of shares and  debentures,  roughly     
accounting for Rs.  70 crores.    Now,  this 
investment   is   no   investment  for   
development, it is only a change of owner-
ship.    Some shares  had  been bought 
from some hands and    passed on to 
others.   We can find plenty of resources   
there.    In  any  case,     the  L.I.C. funds 
represent the savings    of    the community 
and should be used,  subject to actuarial 
calculation to    meet the  calls  on  the  
insurance     policies, for the development 
of the economy strictly on a priority      
basis.      They should not be    made    a    
pawn    of speculation on the stock 
exchanges. In regard to State trading, the 
turnover seems to be, in the latest Report, 
of the order of Rs. 35 crores    which is 
negligible.    It should be much more. The 
turnover of the    State    Trading 
Corporation, both external and internal, 
should be much more.    We    are not 
satisfied with this     matter     and they 
should go in for it in a bigger way.    
Institutions   should   be   started both in 
the Centre and in the States in order to 
expand the field of trad- 

ing. This way, you will earn money, you will 
get resources and you also check profiteering, 
speculation, hoarding, and so on. If you take 
our foreign trade into account, it comes to 
about Rs. 1500 crores, imports and' exports 
together. If you take even half of the foreign 
trade to yourself, then at even 5 per cent, 
commission, we shall be getting Rs. 35 crores 
out of the handling of the foreign trade. I do 
not see as to why we should not take up the 
foreign trade. Shipping comes to about 10" per 
cent, of the foreign trade; that is, if our foreign 
trade is Rs. 1500 crores, the shipping charges 
come to* about Rs. 150 crores, and at present 
we are paying foreign shipping concerns  not  
less  than Rs.     70     crores 

annually. I think we can 3 P.M.    
improve     the     situation     by 

improving national shipping and 
also by acquiring ships, if possible, on loan 
and so on. That matter has to be gone into. In 
this connection, our trade has to be 
reorganised! and redirected. We must have 
trade with the socialist countries and with. the 
capitalist countries in the worlds 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: Is there no time limit, Sir? 

MR. DEPUTY CHAIRMAN: His party  has 
got  50 minutes. 

SHRI BHUPESH GUPTA:    Are you. 
upset? 

MR. DEPUTY CHAIRMAN: Yes; your 
time is up. 

SHRI BHUPESH GUPTA: You saicP that 
you would give a little more time. 

MR. DEPUTY    CHAIRMAN:      You 
have taken 50 minutes. 

SHRI BHUPESH GUPTA: That time;. 
Sir   .   .   . 

MR. DEPUTY CHAIRMAN: Take another 
two minutes. 
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minutes more, Sir; and I will finish. 

Now, here it is said: 

"Again, our large adverse balance of 
trade is mainly because of growing 
imbalance in our foreign trade with two 
countries, viz., U.SA. and West Germany. 
Between 1950 and 1959, our imports went 
up from Rs. 101 crores to Rs. 195 crores in 
the case of U.S.A. and from Rs. 8 crores to 
Rs. 119 crores in the case of West 
Germany. But the corresponding figures for 
exports are Rs. 104 crores and Rs. 95 crores 
in the case of the U.S.A. and Rs. 10 crores 
and Rs. 19 crores in the case of West 
Germany. Our Government should use their 
good offices with the Governments of these 
countries and see that this imbalance in our 
foreign trade with these two countries is 
rectified in as short a time as possible." 

This is from the address delivered by the 
President of the All-India Manufacturers' 
Organization when their conference was held 
in New Delhi recently. 

Now, I would like to point out only one or 
two things. So far as foreign trade is 
concerned, it will come, according to our 
reckoning, to Rs. 35 to Rs. 40 crores if you 
take up half the foreign trade. Then these con-
tracts are going to the various firms. Even 
Government contracts for construction are 
going to the firms; Karamchand Thapar for 
example. The contracts of the National Coal 
Development Corporation are given out. We 
can take over some of this foreign trade. It is 
very important. By taking such measures we 
can raise not Rs. 440 crores but Rs. 1,000 
crores with a little change in the present 
policy and with certain vigorous steps .   .   . 

Now, foreign investments come to about 
Rs. 600 crores and their annual remittance   
comes   to  Rs.  30     crores. 

We need not allow this money to be sent 
abroad. We can say that we will keep this 
money and give them interest on that. We can 
pay interest at 3 per cent, and that would come 
to Rs. 30 lakhs. The remaining money we can 
tap more or less as a compulsory loan for the 
development of our country. Between 1948 
and 1959 nearly Rs. 133 crores were re-
invested by the foreign concerns but they were 
invested on lines on which they liked. We do 
not have the priority in respect of them. Here 
again this money should be made to #e 
invested according to the plans of the 
Government. They should not be allowed to 
make investments freely as they like. During 
this period Rs. 231 crores of new capital 
issues were sanctioned in favour of the foreign 
concerns in the country. That is not right. 

There is another important point to which I 
would just draw your attention. Just before the 
war there were about 1200 companies 
registered on the stock exchange; 1125 
companies precisely and their scrips came to 
an aggregate value of Rs. 270 crores. What 
has happened today is very interesting. This 
point has been studied recently. The number 
of quoted companies, that is, quoted on the 
stock exchange, has remained more or less 
static. Since the war their scrips have gone up 
by 20 per cent, and their value has gone up 1\ 
times as compared to 1947. The share of the 
Indian Dyestuff Company is quoted at Rs. 
1,000 while its paid-up value is Rs. 100. So 
you can see the value has gone up ten times. 

In this connection you will see how people 
sometimes behave. Yesterday in the reply to 
three Unstarred Questions in the other House 
it was revealed that one Mr. B. Patraaik 
despatched 53,740 tons of iron ore and did 
not pay the royalty. He has also been working 
in the manganese mines in Keonjhar over an 
area of 1006 acres without having the mining 
lease.    He     had  not paid  his     dues 
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respect of certain other leases also and they all 
came to Rs. 6,18,926. The Magistrate is 
supposed to have served a notice on this 
gentleman. Mr. Patnaik> incidentally, is the 
President of the Orissa Congress and he may 
be waiting in the list to become a Chief 
Minister. Therefore, Sir, the control should be 
there and money should be got from the 
resources of the companies by more taxation; 
wealth tax and so on, these are not adequate. 
Further taxes should be imposed and$ 
compulsory loans should be arranged. 

Now, the Indian princes have got plenty of 
resources abroad in cash and in securities. I 
do not know what the Reserve Bank is doing. 
Why can't the Government get hold of some 
of this money? It will come to many crores, 
apart from the value of their privy purses. 
Payment of compensation to big landlords 
should be stopped.    Rs. 155 crores have been 
given. 

THE MINISTER OF MINES AND OIL (SHRI 
K. D. MALAVIYA): May I say a word about 
the reference which the hon. Member has 
made about Mr. Patnaik not paying royalty on 
the lease? This matter is sub judice; it is 
before a court of law. 

SHRI BHUPESH GUPTA: That is from the 
answer laid before the House. 

SHRI K. D. MALAVIYA: He should not 
refer to these cases. 

SHRI BHUPESH GUPTA: I have only 
mentioned what has been said in the 
Minister's answer. Beyond that I have not said 
anything. I agree with  him there. 

Then, Sir, according to the Finance 
Ministry the gold reserves in the country are 
supposed to be of the order of Rs. 3,000 
crores based on internal prices. Nov/ they say 
that gold   worth   Rs.   1,500  crores   is   held 

by the middle class in jewellery, etc., while 
tl>2 other Rs. 1,500 crores worth of gold is in 
bullion. Why can't we get at the bullion at 
least? We can call upon all the bullion-
holders to declare their bullion. That way also 
we can get some money. 

Then we should exercise a little economy. 
The experience at Bhakra-Nangal showed that 
10 per cent, of the cost was due to wastage 
and corruption. Similarly in many places 
wastage and corruption are taking place. If we 
could have a little economy in our projects we 
can save crores and crores of rupees apart 
from what we may save in civil expenditure. 
And we can take all these measures. They are 
all within the four corners of the present 
Government policy and within their reach. 
They can easily do so. If we can do such a 
thing, we can develop the public sector. We 
should try to get more money from the 
corporate sector which pays only Rs. 105 as 
Corporation tax. It can be made to pay much 
higher. If we can raise more money from the 
corporate sector, from the partnership 
concerns and from individuals by way of 
Corporation tax, income-tax, etc., and if we 
develop the public sector and exercise more 
economy, I think we can easily get additional 
several hundreds of crores. 

There is only one more point. In the Second 
Plan we were to have sanctioned only Rs. 100 
crores worth of foreign exchange for the 
private sector but I have got the figures with 
me here and we really sanctioned for them Rs. 
301 crores a good part of which—Rs. 40 
crores went to the rayon industry; Rs. 28 
crores for automation in the textile and jute 
industry and so on—are not high-priority 
investments. Such things should not be 
allowed; such methods should be changed. 
That is how we oan Improve our position. I 
think I have given some suggestions for the 
hon. Minister to consider. The question is 
whether they are going to change their   pol:ey   
and   approach   with   re- 
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gard to this matter. If they did so we should 
not be in such a critical situation as to have to 
impose such heavy taxes on our people and 
face crisis after crisis in foreign exchange and 
other things. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: Mr. Deputy Chairman, Sir, 
while listening to the speech of my hon. 
friend 1 was amazed at two things. One was 
your tremendous patience in allowing this 
speech much beyond the time limit    .    .    . 

DR. A. SUBBA RAO (Kerala): He did not 
exceed the time. How does he say that the 
time limit was exceeded? 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: . . . and the second thing was, I 
was amazed at the illogicality of the position 
that has been taken by the hon. Member who 
spoke just before me. He wants to nationalise 
shipping, he wants to nationalise coal mines) 
he wants to nationalise almost everything, 
every big industrial undertakings in India. 
Today what we want is to expand the 
industrial activities in the country and for that 
purpose we want to get aid from all countries 
and yet we are not able to take up all the 
schemes which we want. If we go into this 
grandiose scheme of nationalising things 
which are already functioning well in this 
country, I am sure nothing new can be done. I 
say that nationalisation has its own place. It 
must come in certain sectors but not today 
when we have so many other schemes for 
which money is lacking. That I say is not the 
way of wisdom. 

Now, let me come to a few points relating 
to the Finance Bill itself. We are happy that 
some concessions have been given. But there 
is one matter which I would like to point out. 
That is clause 4 about gratuity and to which 
an amendment has been tabled. The 
exemption of income-tax On gratuity relates 
only to that paid at the Gov- 

ernment level. You may be aware hat the 
Kerala Government today is proposing to 
introduce a scheme of gratuity in almost all 
the industries. STou may also be aware that in 
the Vtadras State there is a scheme of jratuity-
cum-pension or gratuity-cum provident fund, 
which is being made applicable to all the 
teachers, including university teachers. If 
gratuity is being exempted in the Government 
sector, I see no reason why it should not be 
exempted in all the other sectors also. Also, 
there is this reason that gratuity is earned year 
by year. When gratuity is earned all these 
years, if it is all added up and income-tax is to 
be levied on all the amount that is earned in 
twenty years or so, the income-tax will come 
to a large amount indeed. That is neither fair 
nor good. I know this House cannot 
successfully move any amendment to the 
Finance Bill, but I hope this will be borne in 
mind at least when the next Finance Bill 
comes before us. 

Now, let me come to the effect of these 
taxes on the price levels. In a note that has 
been circulated to us in the Informal 
Consultative Committee of the Finance 
Ministry, they have said:— 

"The Economic Adviser's index of 
wholesale prices covers 18 out of the 31 
items touched by Central excise under the 
recent budget proposals. If the-jiew levies 
as also the increases in existing duties are 
added to the wholesale prices, the proposed 
changes in Central excise should not raise 
the all-commodities index by more than 0-
40 per cent, over the pre-budget level." 

They expect that the increase will be to the 
extent of 0-40 per cent. Then, it says:— 

"The enhancement of import duties 
directly impinges upon 7 items figuring in 
the wholesale price index, and it should not 
account for a rise of more than 0-06 per 
cent, in the all-commodities index." 
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go on:— 
"As a result of the proposed changes in 

Central excise and import duties, 
consumer price index in the five important 
industrial centres—Bombay, Calcutta, 
Kanpur, Madras and Delhi—is estimated 
to rise by 0:2—0.4 per cent, over their 
recent levels as shown in the table below." 

Let us know whether these prophets have 
been proved to be true. 

I would refer to another document which 
has been supplied to me by the Finance 
Ministry, for which I am grateful to them. 
They have supplied to me figures about the 
index of prices as on 1-4-61. They do not 
have figures as on 1-3-61, but they have 
figures of prices as on 25-2-61. It shows that 
the prices are continually rising. I know it 
and I hope the Finance Minister would have 
also got the information that as far as Madras 
is concerned, there has been a large increase 
in prices. Let me give you a few 
commodities and their prices. The 
comparison is between the index as on 25-2-
61 and the index as on 1-4-61: — 

Commodities Index on       Index on 
25-2-61 1-4-61 

Coffee ..        85-6 886 
Vanaspati ..      1298 132 1 
Kerosene Oil     ..        90-2 95'4 

(It is 5 per cent 
increase) 

Diesel Oil ..      112.4 123-1 
(Nearly 9 per 
cent increase) 

It has affected not only the taxed products 
but also the other products. Let me come to 
food products. These are figures given by 
them: — 

Commodities Index on       Index on 
25-2-61 1-4-61 

Milk ..      1043 125-1 
Groundnut oil    ..      146^4 i55'S 

(Nearly 8 to 9 
per cent in 
crease) 
Groundnuts       ..      155 "2 ^i 

What I am pointing out to you here is that 
it is not according to the calculations made 
by the Finance Ministry, about the result of 
the levy of these excise duties and import 
duties. 

It is not as if the result has been   as 
they    foresaw.   What    has    actually 
happened    is    that    in    many   places 
I the     rise      in      prices     has      been 
I  extraordinarily       high.    That  is  No. 
'  1. Point No. 2 is that the rise is not 
1   only in the prices of commodities on 
which the taxes have been levied, but 
also in the prices of articles on which 
taxes    have    not been    levied.   The 
Madras Hotels Association has issued 
a public statement, an advertisement, 
in the papers.    In their list they give 
the   rates  for  sugar,  firewood,  coffee 
seeds, milk, refined oil, vanaspati, raw 
rice, boiled rice etc.   They have point 
ed out how the prices have gone up 
extraordinarily     (high.   They      have 
demanded,     because  of this rise    in 
prices, a  rise in the rates they    are 
charging in the hotels and coffee clubs. 
I would ask you and through you the 
Government and the Ministry as    to 
what has been the reason for this rise 
in  'prices.   Many   times   your   calcu 
lations have not been wise. Your 
calculations     have not proved    true. 
And why is it so?    I would like   the 
Finance Ministry to go into it.    After 
all you know what an amount of diffi 
culties is created by your not being 
able to hold the price line.   When the 
strike was going    on,    Minister after 
Minister said that it would be our duty 
to hold the price line. The poor are 
hard hit by the price increase and not 
the rich.   You know that Mr. Deputy 
Chairman.   And   then   what   is   hap 
pening  today?     The  salaried   classes 
are  in   considerable   difficulties,      es 
pecially  the  middle-class.    It  is     not 
only a problem of making both ends 
meet.   It is a human problem.   Even 
his  ordinary work  suffers.   At  times 
he quarrels with his wife and children, 
as  a     result  of  the rise  in     prices. 
While it may profit perhaps    certain 
industries—certainly the industries are 
profited, as one Member quoted figures 
to  show  that  large profits  are being 
made  by  certain  industries—it     may 
not profit the people.  The textile in 
dustry, for example, and other indus 
tries also profit by this rise in prices. 
But  the  ordinary,     salaried     people, 
whose rise in income is not commen 
surate with the rise in prices,  suffer 
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considerably. Not only that. Our Plan projects 
suffer. In the Second Plan toey say that the 
prices have gone up by 30 per cent. It is of the 
order hy 30 per cent, or so. To that extent your 
Rs. 10,000 crores means only Rs. 7,500 
crores. Now, I want to know what is being 
done to hold the price line. We have had 
lectures about the reasons for the rise in pri-
ces. Any economic book will give you a 
lesson. There is increase in price On things 
like cement, iron and steel. In these cases the 
rise in prices is only due to the Government's 
action. Deficit financing has its own 
contribution. Then, higher spending power in 
some •people is another thing. People having 
more money supply will demand more goods. 
These are contributory causes. But it is up to 
us to find out why this extraordinary rise in 
prices has taken place within these two 
months. 

Now, I come to another matter and that is a 
matter which I have mentioned every time and 
which I would like to mention this time also. 
People are prepared to pay taxes and I think 
our people are a reasonable people. But before 
paying taxes, they would like to be satisfied 
that the money that they are paying is fairly 
utilised. It is common talk in the States, it is 
common talk among the officials, it is 
common talk among the Ministers that the rate 
of expenditure made by the Government of 
India is extraordinary. When we discuss things 
with the State officials and Ministers they say 
'We do not spend like Delhi. The Delhi people 
waste huge amounts of money and we are 
more economical.' And that is true. Has any 
committee gone into this question as to why 
there is such high standard of expenditure? 
You know that there was the Report of the 
Estimates Committee about the increase in 
staff which ■wag taking place. I demand here 
that a committee be appointed which should 
go into the matter and say whether the staff 
that has been appointed is justifiable. A mere 
recommendation or certificate of the Finance 
Ministry that it is justifiable 

will not do. Today we have increased the staff 
expenditure about ten times in ten years. What 
is it due to? These are matters in which the 
public must feel that the money is being well 
spent. Otherwise tax evasion which is already 
there will be more so, because they feel it is 
not justifiable. There are odd ways in which 
men's mind works. It works in many ways. I 
would suggest that the Government should 
take up two of the most important matters 
concerning even the success of the Third Plan: 
(1) the reason for the rise in the prices and 
how that can be avoided, and (2) the reason, 
the justification for this extraordinary rise of 
staff in the Government departments. 

Coming to buildings, for example, even in 
Madras today the rise of prices is so much 
that many Government buildings have not had 
tenders. I know that. There has been an extra-
ordinary rise, and if this rise of prices goes on, 
it would be very difficult for Us to reach even 
half the target. You may have spent Rs. 
10,000 crores but the physical targets which 
you will reach will be about only half, and 
that is a very important matter which the 
Finance Ministry must go into. 

Now, Sir, let me go into the sources of 
taxation. I read the speech of the Finance 
Minister delivered yesterday —I hope it has 
been properly reported —in the newspapers. 
The newspaper report says: 

"Refuting the criticism that there is 
increasing concentration of wealth in the 
country the Finance Minister pointed out 
that hardly 20 per cent, of the national 
income was derived from mining and 
manufactures. Half of this came from 
small-scale and cottage industries." 

It says that he goes en to say that there is no 
concentration. I may tell you, Mr. Deputy 
Chairman, that I sometimes do not have very 
much faith in these statistics that are being 
exhibited. You know, Sir, that statistics are 
something which can be made 
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prove anything. I know that it you give the 
statisticians a conclusion, they will give 
you the arguments for that position. What 
do I see when I. go about the country? If 
there had been ten people with Rs. 10 
lakhs in my town ten years back, now 
there are a hundred people with over Rs. 
10 lakhs. We say that the per capita 
income of the ordinary peasant has 
increased by 20 per cent. What does it 
mean? For the ordinary peasant, the 
ordinary cooly, the ordinary worker, the 
increase has been very little. But I see how 
many cars have increased in spite of the 
cars being bad and the expenditure being 
more. Look at the number of houses worth 
more than Rs. 1 lakh coming up 
everywhere. The sort of concentration 
which we mean like the United States 
where the people have a thousand crores, 
that will never come in India for many 
years to come, and that is not the standard 
which we should get. I feel, knowing as I 
do, that in any developmental economy it 
is the people who earn the money who will 
first have the money, and now that is 
being earned by the industrialists and they 
will have it and to that extent there will be 
concentration. 

Another thing has amazed me. The 
Government have appointed a Committee 
to go into the question of how this 40 per 
cent, increase in national income has 
been distributed. Before that Committee 
comes to its conclusions what is the hurry 
for the Finance Minister to make that 
statement? It seems as though it was a 
hint to the Committee to say what they 
should say. Usually when such enquiries 
are being made the Government will be 
well advised in not giving such a 
categorical answer. I should deprecate, 
Sir, that in a matter of such importance—
because on that will depend our 
principles of taxation, our policy of 
taxation—such a statement should have 
been made. 

I do not like to take much of your time  
as  I  myself have  another  en- 

gagement to fulfil in another five minutes. 
So I am glad that I could say these few 
words. I would appreciate if the Finance 
Ministry, apart from raising taxation, also 
see to it I that every rupee that they get was 
well spent. 
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SHRI DAYALDAS KURRE (Madhya 
Pradesh): Mr. Deputy Chairman, Sir, I rise to 
support the Finance Bill which is before the 
House. Apart from my support to the Finance 
Bill, I congratulate the Finance Minister for 
submitting this courageous Finance Bill. The 
Bill itself is very courageous, wealthy and 
rich. The reason behind my    congratulation    
is 
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[Shri Dayaldas Kurre.] the courage shown 
by the Finance Minister in submitting this 
Bill, He has shown all this courage for 
increasing the national wealth in order just to 
make our National Plans a success. 

Sir, we have just completed our first two 
Plans and are entering into the Third Five 
Year Plan. These Plans cannot be carried out 
without money. That is the only source with 
which we can make our Plans successful. Tn 
the face of various odds we have made great 
advance in the first two Plans and this time 
we propose to make our Plan even more 
successful. 

The Finance Bill has only the increase of 
our national income in view. There are 
several ways in which our national income is 
going to be increased. No doubt more taxes 
are going to be levied. Now, these taxes will 
affect rich and poor, cottage and palace alike. 
To make the Plan successful it is essential to 
have a sound taxation policy. The national 
fund is here and while allocating this national 
fund, the States' educational and other 
conditions should also be taken into 
consideration. 

Sir, In India we have States whose 
economic, social and educational condition is 
rrot at par with that of other advanced States. 
The State of Madhya Pradesh, from which I 
come, is very backward educationally and 
financially. Madhya Pradesh, with its 43 dis-
tricts, has an area, so far as I remember, of not 
less than 1,72,000 sq. miles and 39 per cent, 
of its population depends on forests. With this 
Vast area of forest we can imagine the 
economic and educational condition of the 
State. Therefore, the backwardness of these 
areas must be borne in mind while allocating 
funds for the Flan. 

Now, Sir, what are the media through 
which these areas are to bft developed? This 
area, as far as I know, produces rice and 
wheat but the crops suffer for want of 
adequate 

irrigation facilities which are very difficult to 
develop. For developing this area we have 
first to think of improving the irrigation 
facilities there. 

We have taken co-operative farming as one 
of the most important instruments to improve 
our agriculture but agriculture can be 
improved only if irrigation facilities are 
improved adequately. There cannot he two 
opinions about trfls. Without developing 
irrigation facilities we" cannot Imagine the 
development of this backward: area for a 
moment. 

Now, Madhya Pradesh has vast irrigation 
potential. There are several rivers. The 
Mahakoshal area was mentioned in the 
Irrigation Committee. Mahakoshal has the 
Chhattisgarh-area with its three districts and 
two rivers. The Hajdo river is very important in 
this connection. The Hajdo plan is now being 
considered. Apart from this, there are the 
Agraha and the Mahanadi plans. These plans 
have to be considered. After these plans are 
taken in hand irrigation facilities will increase 
tremendously, and with the availability of 
irrigation facilities we can make our co-
operative farming a success. Only yesterday 
there was a meeting of the Co-operative 
Farming Society where it was stated that co-
operative farming could not be-, made a 
success without first improving irrigation 
facilities. There are several reasons for the 
failure of cooperative farming and lack of 
irrigation facilities is one of the most important 
reasons. The other prerequisites of co-operative 
fanning are good seed, a good labour, financial 
assistance from Government which has since 
been provided to the cultivators. But unless 
there is good facility for irrigation, the crop can 
fail. Sir, to< make our co-operative farm-4 P.M 
ing more sucessful in those areas, especially in 
Mahakoshal, these rivers must be taken in hand 
in the Third Plan for irrigation   purposes.     
Just  now     we 
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are entering "into the Third Five Year Plan 
and this must be taken in hand 

As regards education of the people in those 
areas, in the present situation it is difficult to 
impart the best type of education to the 
children there, i About Madhya Pradesh I had 
previously said that 39 per cent, of the area 
was covered with forests. So educationally 
this area is very backward. There are not 
enough schools to impart better Type of 
education to the children. We want to give to 
the children primary education, especially in 
the rural areas but this area, as we see it, has 
not a sufficient number of schools to impart 
primary education. So while making^ 
allocations from the national exchequer, this 
must be borne in mind and more funds 
should be allocated for educational purposes 
in this area. No doubt there are 7 colleges and 
there are training institutions and universities 
are also being opened but when most of the 
masses live in those areas which are un-
developed, how can we expect them to 
develop without giving them higher 
standards of education? Therefore, the first 
and most important thing is to develop 
primary education and more primary schools 
should be opened through the State. 

Regarding cottage industries, I agree 
fully with Shri Deokinandan Narayan who 
just now mentioned that cottage industries 
are neglected absolutely in the rural areas. 
No doubt various training institutions for 
Industries have been opened or are being 
opened or are about to be opened but they 
are limited to towns and cities only. A few 
have been opened in the rural areas. 
Generally we say that 82 per cent, of the 
population of India are in the rural areas 
and the national income belongs to the 
whole of India. Here, if the cottage 
industries are neglected, how can you say 
that full or equal allocation has been made? 
Full advantage is not being given to the 
people in the rural areas. So a change in the 
present policy in regard to cottage 
industries is indicated. More training 
institutions should be opened 

either by the Community Development 
Ministry or by the Industry Ministry but they 
must be opened. 

The other point that I wisri to refer is 
regarding Railways. Th Madhya Pradesh there 
are the two districts-Sarguja and Bastar. About 
Bastar you know very well that there is the 
Dandakaranya scheme and other affairs are 
also going on but. I may say here that these 
two districts are very' backward. There is no 
railway line in those districts. A vast area is 
covered by these two districts in Madhya 
Pradesh. It is a pleasure to us to say that there 
are minerals in these two districts. You might 
know that Bailadilla iron ore mtne is there in 
regard to which we have entered into a 
contract with Japan and out of which we are 
earning about Rs. 5 lakhs from Japan but it is 
rathe?" an-unhappy thing to say that in Bastar 
there is not an inch of railway line. I humbly 
suggest, that that area must be opened up-
through railways. So while allocating funds, 
the hon. Finance Minister must think over this 
matter and the Railway Ministry should be 
asked to take-this matter into consideration. 

Much has been said about taxation.. There 
are taxes on small things like supari, kerosene 
oil, etc. These are most important things and 
are used by the rich as well as the poor and if 
heavy taxation is levied on these things which 
are used by ordinary people, then I may say 
that it is a real tax on people and it taxes the 
mind of the people also. So I would request 
that this matter be reconsidered and1 the taxes 
may be reduced as early as possible. These are 
my observations. Thank you, Sir. 

SHRI N. M. ANWAR: Mr. Deputy 
Chairman, I welcome the Finance Bill 
particularly because, in response to-the 
pressures of public opinion, the Finance 
Minister has been good enough to have a 
second look at his own Budget proposals and 
he has now come to this House with revised 
esti- 
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mates that give relief to the nation to the 
tune of Rs. 6£ crores. 

Mr. Deputy Chairman, I must say 
that now we see a wind of change in 
the Home Ministry. Only the other 
day we heard the announcement of 
the release of the Maharaja of Bastar. 
This is in fact a bold step which has 
added a cubit to the moral stature 
-of the hon. Shri Lai Bahadur Shastri. 
Believe me, Mr. Deputy Chairman, 
while replying to the debate on the 
Appropriation .   Bill, the       hon. 
Finance Minister referred to the assurance 
that the Government of India had given with 
regard to the princely order. I was really very 
pleased, because every man of honour has 
got to keep his pledge and more so a 
government has got to redeem its pledge, no 
matter how much it may cost the coffers. 
Time and again, on the floor of this House 
and elsewhere, references are being made to 
curbing the powers and privileges that have 
been bestowed on the princely order. Believe 
me, Mr. Deputy Chairman, if We look upon 
the antecedents of those in this princely 
order, it redounds to their glorious traditions 
that at the time of the merger of the States, 
■when that great architect of the national 
integration of India, Sardar "Vallabhbhai 
Patel, appealed to their sense of patriotism 
and their sense of duty to stand by the 
country, they responded. That is on record. 
They responded as never before in the 
history of India. And nowhere else do we see 
in the world today such magnificent 
contribution and sacrifice, a sacrifice which 
meant to them not only the sacrifice of pomp 
and pageantry; but also pelf and power. Yet 
the princely order Tesponded and the hon. 
Sardar Patel gave them an undertaking on 
behalf of the nation as the spokesman of the 
Government of India, to guarantee to them 
and to their posterity, certain privileges and 
also certain privy purses. I must say that he 
purchased this national integration and the 
merger of the States 

of India almost for a song. The privy purses 
loom so large in the eyes of a good many of 
our friends in this House and it amazes me to 
see that. And sometimes it amuses me also, for 
I should think they are a mere pittance when I 
think of the glorious manner in which the 
princely order had behaved at the turn of our 
history. We should be eternally grateful to 
them. On the contrary, sometimes it is jarring 
to my ears to hear what some Members in this 
House and elsewhere say and to see how they 
decry the princely order and hold them to 
ridicule. Believe me, Mr. Deputy Chairman, I 
should think that we must all feel that we have 
got to stand by the pledge given to them, cost 
what it may to the national exchequer. There 
are a good number of princes who have come 
to exercise an increasing share in the affairs of 
the nation. We must welcome them and extend 
to them not merely justice, but something 
more. With an attitude of generosity we have 
got to welcome them and take them into our 
national fold and see that we take the very best 
out of their energy and we have to see that the 
fundamental rights which as citizens of India 
they enjoy are not interfered with. That was 
why when that day the Maharaja of Bastar was 
taken into custody—I don't know who he is—I 
felt it was a set-back, that it was a step in the 
wrong direction. Why should we try to turn 
Uiem way into the enemy's camp and lose 
their goodwill for no fault of theirs? Maybe, 
some in this princely order have their 
idiosyncrasies. But that is part of the measure 
of the freedom that we have guaranteed under 
our Constitution. That difference of opinion 
even between two individuals is bound to exist 
and it is a true measure of our democracy not 
merely to recognise it but to appreciate it. 
Therefore, I feel that I should welcome and 
endorse this statement of the hon. the Finance 
Minister that this Government will stand by 
the assurances given to the princely order. 
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said a little while ago. we see a wind of 
change in the Home Ministry and I appeal 
to the hon. Home Minister, Shri Lai 
Bahadur Shastri, to take up the entire 
question of the princely order de novo. I 
know of ■some occasions and I still call to 
memory the case of the Maharaja of 
Baroda—His Highness Shri Pratap Singh 
Gaekwad. I think it was many years ago—I 
don't know when—when there was a double 
punishment imposed upon him. One was 
de-recog-nition because of the whims and 
fancies of certain officials of the Ministry 
and the other was that his privy purse was 
touched. I can well understand disciplinary 
action being taken for difference of opinion; 
but I cannot understand how a pledge given 
in the name of the nation by Sardar Patel 
could be put into jeopardy in ' this way. I 
think this is a vicarious punishment of 
which we should not feel proud and because 
the hon. Home Minister has come forward 
with- a very bold step, with a very bold 
decision, I think this is the time when the 
Government should nave a review of the 
whole position and see that we try to get the 
princely order firmly identified with the 
national  urges of this  country. 

Mr. Deputy Chairman, there is another 
pronouncement of policy which ine hon. 
Home Minister delivered immediately after 
the assumption of office, and to which I 
myself had the privilege to listen, when he 
was delivering it in reply to the debate on 
the Home Ministry's demand in the Lok 
Sabha. I should think that that is one thing 
more than anything else which would go a 
long way to restore confidence of the 
minority in the future of this country. 
Nothing else can do it better, because in that 
pronouncement he has' said that the 
Government of India with the mighty 
machinery at their disposal, will take into   
preventive   custody      communal 

agitators who incite violence.    I    am not  
here  going  into  the  question  of any 
violence that took place here or there.   All the 
time I am not so much concerned  with  
looking     into     only difficulties that  abound 
in any  country,  as with the correct outlook.      
I am  reminded  of  that  wonderful   approach 
and outlook that Carlyle displayed when he 
was making an appointment.    There   were    
two  applicants  before  Carlyle     and  he     
was holding  a  glass of water.    He asked one 
applicant to describe the glass of water and he 
described it as a glass half empty.   Then he 
asked the other and he described it as half full 
and immediately he gave the appointment to   
the  latter,  because  that  applicant had the 
right approach to    problems, the right and 
basic approach that we must   have   to   the  
problems   of   our country.    I   am   not  
thinking   of  the disorders  that broke  out     
anywhere. Rather I am even now filled with 
an overwhelming sense of pride that all over  
in  this  country  we  have     this Symphony 
and harmony and we have got to see that that 
harmony is given a  momentum.    It  is  for  
that reason that I feel that the hon. Home 
Minister's pronouncement of policy, to use 
Preventive Detention Act against communal 
agitators    will go a    long way  not only to 
forestall ugly situations   that   had   brought   
disrepute   to and  dismay in the country,    but    
to make   the  minorities  feel   assured  of 
their person and property.    Any government 
in  the world worthy of the culture  and 
civilisation to which     it has  the  right  and 
honour to belong, should consider it its utmost 
duty to guarantee this sense of security which 
is  imposed  upon  it  as     one of    the 
fundamental   rights   of   the   Constitution.   
If that Government is not capable  of  securing  
this  right  for     the minority then  that 
Government    has no  business  to  continue 
even for an hour longer.  Believe me, Sir,    
that it is only in this respect that we,    who 
come from  the  State of Madras,     to which I 
have the honour to    belong, think of that 
glorious act of the hon. Shri Lai Bahadur at 
the time of   tht 
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At that time he was holding the Railway 
portfolio and he had that highest sense of duty 
to feel one with the country and immediately 
resigned his office because he took the entire 
responsibility for the tragedy. That is the sense 
of duty, that is the sense of responsibility that 
we expect from any man of honour and that is 
the only thing that would evoke admiration 
from the entire country. It is several years 
since that thing took place; I do not know how 
many years ago it was but I bring that counter-
argument whenever people in my part of the 
country bring in the question of division of 
India. Here is a man who does not belong to 
any part of the South but who belongs to Uttar 
Pradesh but nevertheless he felt one with the 
people right down in the South and gave proof 
not only of his patriotism but of his sense of 
duty. That should have been done in Jabalpur. 
No matter what happened there, things which 
put us to shame before the bar of world 
opinion, none of the Ministers, either of 
Madhya Pradesh Government or of the Central 
Government, ever thought it fit to go to this 
part immediately to end the mischief that was 
going on there but held to office here at the 
Centre and in the State and never even showed 
a semblance of impression that they felt for the 
minorities. It is the soaring idealism of the 
Prime Minister who has been exerting his 
authority to see that such violence does not 
spread any longer in the country. Let us hope 
that this will have a deterrent effect on the 
future course of action in our country. 

When I look upon the achievements which 
have already been ushered in so soon after hi^ 
assumption of office as the Home Minister, I 
am rather tempted to think of him in the 
classical description given of Nepoleon 
Bonaparte, that the hon. Shri Lai Bahadur 
Shastri is the glorious little man of our 
Government and I hope that very soon, apart 

from his negative approach of putting people, 
who indulge in this type of violent communal 
agitation, in jail under the Preventive 
Detention Act, he will try to understand this 
minority problem as a human problem as the 
biggest problem that is now challenging the 
statesmen of India. 

There is one thing over which I feel very 
happy, and that is about the conduct of our 
Army. The other day when I was listening to 
the statement of the hon. Shri Krishna 
Menon—our Defence Minister—I felt so 
immensely pleased and proud of our Army and 
about Defence production which has come to 
receive tremendous encouragement at his 
hands. If we look back upon the humble 
beginning We made in this field, it is 
something very gratifying that we should have 
improved our defence equipment position and 
should have come now into the missile age. 
We are very happy and proud also to hear that 
our defence production has almost been 
carried to a degree that we can feel a sense of 
national self-sufficiency but it is not only this 
production that has given me that satisfaction. 
The Prime Minister has time and again been 
saying that the Army is in fine fettle. We as a 
nation feel overwhelmed with a sense of the 
deepest gratitude for this Army of ours which 
has undertaken difficult and delicate 
responsibilities overseas in discharging the 
great ideals of our Constitution, in carrying the 
banner of peace almost into every country 
where the United Nations had called us. 
Whether it was in Korea, in Laos or in the 
Suez or in the Congo as now, the Army has 
been discharging its responsibility to the glory 
of the United Nations and the glory of the 
cause of world peace and we are happy and 
proud that the soaring idealism of Prime 
Minister Nehru has been so wonderfully 
vindicated by this Army. When we have got 
such men at the helm of affairs as the Prime 
Minister and the Defence Minister, who go 
into the question of promotions in the Army, 
you can take it from me, Mr. Deputy 
Chairman, that 
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notwithstanding many accusations that have 
been levelled against certain promotions in 
the highest echelons of the Army, the nation 
reposes its utmost confidence in our Prime 
Minister and the Defence Minister. This 
feeling calls not only for satisfaction but for 
pride that we have got in our Defence 
Services men and officers and we have got 
at the helm of iff airs Ministers who enjoy 
the confidence of the country. 

Very frequently we talk of bringing about 
national integration. At the moment I am 
busily engaged in writing out a thesis as to 
the ways and means by which we can 
convert this minority allergy into national 
energy. On the physical plane particularly, 
we have in our country many diseases of 
disintegration and while suggesting remedies 
we have to beware that our remedies are not 
more dangerous than the disease itself. I 
wish to say one thing in passing. Recently 
we had the Canal Water Treaty with Pakistan 
under the auspices of the World Bank. This 
has been made possible, and so is the 
construction of the big Aswan Dam in Egypt 
by the collaboration of big powers. We have 
got to approach this problem in a big way 
with a big heart and a big mind. In the South, 
as you know, there is already an agitation 
going on and growing, which wants to 
disrespect the Constitution, which wants to 
dishonour the Flag and which wants to 
divide the country. I think we must take time 
by the forelock and see what are the forces 
that can set up this momentum of integration. 
Let the Ganges which has inspired awe and 
love, which flows from the Himalayas and 
runs waste into the Bay of Bengal, be 
brought down through the heart of the coun-
try and linked up with the Cauvery. This 
should be possible. At the moment it may 
look like an idle fantasy but in our country 
when we have had such a tremendous 
amount of industrial progress, particularly in 
these years after independence—there has 
been progress with lightning rapidity in all 
fields of industry. I am happy and pleased    
to see    here    the    hon. 

Minister for Oil who has been striking oil 
almost in every part of the country in recent 
years, sometimes he makes statements sooner 
than he should—it should be possible to link 
up the Ganges with the Cauvery. This will 
bring in a wave of exhilaration all over the 
country. We must have that scheme which Sir 
C. P. Ramaswami Aiyar brought forward 
years ago and link up the Ganges with the 
cauvery. This will add to the spiritual heritage 
that we have got. Let the Ganges, instead of 
being allowed to flow waste into the Bay of 
Bengal, may also be enabled to run its course 
and be made to flow south into the Indian 
Ocean. This will bring about a great and glo-
rious economic integration of the country. 

One thing more and I have done. I am very 
happy indeed that you should have given me 
this opportunity. When we think of 
provincialism which is raising its ugly head 
now in the South and in so many States, I feel 
that it has become an eyesore to me. I meet 
people here in Parliament, in the lobbies and 
in the city of Delhi. I have had opportunities 
of travelling not only all over the country but 
in various countries of the world many times. 
There is one set of people with whom I have 
had discussions over so many times and who 
had never betrayed that trace of parochialism, 
that sense of provincialism, of course, they do 
suffer from other diseases that are bringing 
about disintegration unfortunately of our 
country—and that is the people of U.P. Now, 
the people of U.P.—I do not know how I have 
come to develop this regard for them—in all 
my discussions with them gave me this 
impression. I sometimes feel that it is a danger 
from which we have to save them and save the 
country. U.P. comes quite often to think it is 
the entire country. Of course, that probably is 
a danger from which the other parts of the 
country must have to save them and save the 
country but otherwise they do not have that 
provincialism which, for example, people 
coming from other States do possess.   And   I  
am   very  happy     to 
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acknowledge with a sense of gratitude 
this kind of patriotism which they have 
for the country. Even when it conies to 
matters concerning their own States, I 
have not seen the men and women of U.P. 
giving the slightest impression that they 
belong to a part which is entirely different 
from the country and I hope that example 
will'be emulated by one and all and I 
must also say, Sir, that we in Madras 
would feel very happy if this example is 
extended all over the country. 

SHRI S. C. DEB (Assam): Mr. Deputy 
Chairman, Sir, there has been discussion 
here regarding the tax structure and also 
on direct and indirect taxation. Sir, when 
we go through the Finance Bill this year, 
we find that there is more emphasis on 
indirect taxes than on direct taxes. When 
there is indirect taxation, naturally the 
people at large will suffer. 

First of all, I would like to say that 
there must be a sound policy of taxation. 
It should not be only to seek to mop up 
from wherever there is lacuna or from 
wherever it has not been mopped up so 
far. That should not be the policy of 
taxation. If some Members say here that 
no injustice is done by indirect taxation, I 
would humbly say that I cannot agree 
with !:hem. I say —and this is my 
feeling—that when we are laying so 
much stress on public sector, the 
production in the public sector should be 
such that it will help to augment our 
resources. When so much money is 
diverted to the public sector, we should 
lay more stress on the productivity on the 
public sector. They should produce more 
wealth so that we can augment our 
resources more and more. In this direction 
I think our Government should pay more 
attention to the efficiency of the public 
sector, to the profit-making aspects of the 
public sector and to their administrative 
ability. Those who are working there 
must have that national spirit in them that 
it is the country's wealth that is there and 
that more wealth must come 

out from the public sector. Those who are 
entrusted with the work of managing the 
public sector undertakings should work 
with that spirit. We are also lacking in 
the matter of experts. That deficiency 
should be made up soon. We are getting 
foreign experts for managing our public 
sector enterprises here and there. Our 
experts should also be there with that 
zeal and national spirit to produce more 
for the benefit of the nation as a whole. 

Now, I would like to say some thing 
about tea. This time there is taxation on 
common tea, the tea that we are 
consuming here, so that there can be 
more earnings through export. But if We 
examine this tea industry we will find 
that we are not getting good results either 
by the efforts of the Tea Board or by the 
efforts of Government. One-fourth of the 
production of the whole country is repre-
sented by tea but that much of attention 
is not given by the Government to this 
industry. They think that it is already 
getting foreign earning and so it should 
continue to get it. But efforts should be 
made not only to develop this industry 
but also to improve the industry through 
research and other things. We have only 
one research station at Toclai and that is 
of I.T.A's; the Government is not setting 
up research stations in other places to 
improve the quality, to improve the 
production and to develop the industry 
wherever there is neglect. As you know 
in some parts the foreign companies 
which are working here are neglecting 
this industry. They are only after the 
profits; they are not thinking of the 
development of the industry. There is 
room for development in many respects 
but it all depends upon research works 
and research stations should be set up 
wherever there is neglect. No doubt the 
Tea Board is there but the Tea Board is 
not seeing to these things. That is our 
complaint. And in the Tea Board people 
are there who are not at all eager to see 
how this industry could be developed, 
how we could earn  more  profits,  how 
the     quality 
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could be improved, and how the quantity 
could be increased. We are not seeing to that. 
I come from a part where the tea industry 
plays an important part in the economy of that 
area. But I find that it is being neglected from 
year to year and no attention is given to it. I 
find that there is this drought menace in the 
tea plantations. As a result no further 
improvement in plantation is made. There, the 
development of tea can be undertaken. That is 
not done. Also, good quality tea can be 
produced. It is not done. Another thing is this. 
When we are going to have common tea, in 
many parts common tea is more in quantity 
than in quality. In common tea there is a 
mixture. Though we have a definition of 
waste tea, it is not applied. No care is taken. 
For internal consumption this common tea is 
used. There is the mixture of waste tea with 
common tea and no effort is being made to 
remove that defect. 

[THE    VICE-CHAIKMAN    (SHRI    ROHIT M. 
DAVE) in the Chair.] 

I only suggest this to our Finance Minister. 
When you are giving rehet to coffee, why are 
you not giving relief to tea, which is earning 
much more foreign exchange? I humbly urge 
our Finance Minister to see to it and remove 
this burden on common tea. 

Now, I would like to say a word about 
betelnut. There is taxation on betelnut which 
is imported. In my part large quantities of 
betelnuts are smuggled. If you have that tax, 
more smuggling will be there. The Gov-
ernment will not get any benefit. So, there 
was a representation from that area saying 
that betelnut should also come within the 
purview of Customs duty and that part should 
be declared a port. A representation was made 
to the Finance Ministry as also the Commerce 
and Industry Ministry, but nothing is done. I 
urge upon them to see to this, whether the 
smuggling, which is giving no benefit to the 
Government and which is going to be in-
creased, cannot be    stopped.    Though 

our land customs department is there, it 
cannot deal with the smuggling effectively. 
Smuggling is going on. So, if you want to 
stop it, some definite steps snould be taken 
and the representation, which was made from 
that part, should be given due consideration. 

Now, some othev friend also touch- 
apon rural economy    and cottage 
and village industries.   One thing we 
must do.    That is, we    must remove 
the    disparity    between    town     and 
village.   If we are to remove it, what 
should be done?    We should develop 
small industries, village industries and 
cottage industries.   How can they be 
developed?    For  that power    should 
be there.    Now, my hon.   friend was 
saying that out of six lakhs of villages, 
only 19,000 villages have been electri 
fied.   This is meagre.   If village elec 
trification is not given due considera 
tion, we cannot make progress.   When 
our Draft Five Year Plan was discus 
sed, among Members of    Parliament, 
I   asked  for   information   about   how 
much of village    electrification    was 
contemplated in the Third Five Year 
Plan.    The answer was very unsatis 
factory.    Unless  you     develop    your 
village industry, which is being tried 
by     'Gramodyog',      how      can    you 
advance?    They are also contemplat 
ing to employ the surplus labour and 
also  agricultural  peasants,  who     are 
not wholly    employed,     to     develop 
village industries and to make a plan. 
But unless  power  is supplied, unless 
you have a good scheme of rural elec 
trification, how can village industries 
be developed  in these modern days? 
We say big things.   We say here and 
we shout from housetops that so much 
is being done for the    rural     areas. 
But actually  we are not doing what 
should be  done.    If rural  electrifica 
tion is there, then rural industries can 
be developed.   Otherwise, it cannot be 
developed.    Unemployment cannot be 
solved.   The only solution for unem 
ployment is the development of small 
industries     and     cottage      industries 
Otherwise,        unemployment will 

increase year by year and there will be  
frustration   among    young     men, 
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particularly among educated young men 
and there will be chaos. That will lead 
the country to a very chaotic condition. 
Unless the question of unemployment is 
solved, unless definite plans are made to 
solve unemployment, to develop village 
industries and small-scale industries, 
unless power is supplied to every area, 
including backward areas, you cannot 
develop this country. If you take to big 
industries only, that does not solve the 
problems of this country. The solution 
depends on solving the unemployment 
problem, particularly the problem of 
educated unemployed. There is much 
frustration in every town and among 
young men. You will find, whether he is 
a Government servant or not, that he is 
anti-Government. Why is he anti-
Government? It is because the 
unemployment problem is there and 
Government is not courageous enough to 
solve unemployment. They are talking 
big things, doing nothing. Unless 
unemployment is solved, the 
Government will collapse. So, I humbly 
beseech the hon. Finance Minister to find 
in the Third Five Year Plan a solution to 
the problem of unemployment. You 
should develop cottage, village and 
small-scale industries. You should 
develop power in every area, in every 
backward area. If you can develop 
power, in that case you can solve the 
problem of unemployment. Otherwise, 
you cannot solve it. 

Thank you. 
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THE VICE-CHAIRMAN (SHRI ROHIT M. 
DAVB) :    Will you take more time? 

SHRIMATI SAVITRY DEVI NIGAM: Yes, 
Sir. 

THE VICE-CHAIRMAN:     You    can 
continue tomorrow. 

The House stands adjourned till    11 A.M. 
tomorrow. 

The House then adjourned at five 
of the clock till eleven of the clock 
on Friday, the 2Cth   April 1961. 
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